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steps should be taken to check these
Naga rebels and without any discri-
mination or compassion they should
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be dealt with severely o save the lives -

and property of the people.

As I have already said, the comple-
tion of the road I have referred to
should be given top priority. Another
thing that should be given top prior-
ity is the taking of security measures
for the border of Cachar and Khasi-
Jaintia Hills and Tripura,

— '

SITUATION IN ORISSA

Tue MINISTER or HOME AFFAIRS
(Surt Govinp Barrasx Pant):  Sir,
with your permission I would like 1o
submit that yesterday some question
was raised in this House about the
reports that had appeared about cer-
tain matters from Orissa. 1 crave
indulgence of the House to make a
statement later regarding  these
matters. I have called for informa-
‘tion.

"THE APPROPRIATION (No.2) BILL,
1958—continued

" Rasgumart AMRIT KAUR (Punjab):
Sir, in this House we can only make
our views known where money bills
are concerned and I sometimes wonder
whether much or any attention is paid
to what we say. But nevertheless, one
does speak out one’s mind in the hope
that every good seed sown does not
always fall on stony ground. Many
hardy perennials have been raised in
the debate by many speakers but I do
not wish to detain the House for
more than a very few minutes in order
to draw the attention of the Minister
to points which I would like to stress
even though they have been stressed
by other speakers. I fhink the time has
come for a very serious review of the
amount of money spent on adminis-
tration. True, offices have increased,
new work has to be done and new
schemeg have come into being, but I
have often wondered whether the
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expenditure is not heavily weighted
on the side of administration as
against the benefits derived by the
public. I know how  difficult
it is to change the existing
modes. I will give one example of

what I had to struggle against for years
in the Ministry in which I was privile-
ged to serve for ten years. I wanted
that notings on files by the technical
side and then, again notings on the
same question by the non-technical side
should be abolished. There were pre-
judices on both sides but I have no
doubt that the two sections could and
should be merged and money thereby
Indeed, now that local self-
Government is no longer in the hands
of the Health Ministry, I believe
the technical side can take over most .
of the functions and the Director-
General of Health Services can be the
Secretary to the Ministry also.
Indeed, I tried this out when
Dr. Jivraj Mehta was the first Director-
General of Health Services after in-
dependence and he was Secretary as
well. The success we had was quite
remarkable. Prejudices and traditions,
I know, die hard but I do sumbit that
25 per cent. of our expenditure on
administration is too heavy a toll for
us to pay in our straitened circums-
tances especially when standards of
efficiency in administration are dete-
riorating all the time. In this connec-
tion I would like to bring to the notice
of the Minister that as against Rs. 51
crores spent on administration in 1950,
the best part of Rs. 200 crores was
spent in 1957. Clerks to the extent of
98,000 in number have been employed
within a very short space of time.
Multiplication of this category goes
on and multiplication too of a cate-
gory of some poor calibre and I sub-
mit that this is a heavy drain on our
resources.

Then, Sir, I would like to plead for
the social services. The expenditure
on these is not rising, does not rise and
there seems to be no hope of its rising
pari pasu with the growing and crying
needs of the people. With Defence
taking 35 per cent. of our expenditure
and administration 25 per cent., very
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little is left for constructive activity
and yet Education and Health Ser-
vices are really the core of the mental
and physical prosperity of a mnation.
I would also like to stress the point
that the schemes that have already
been taken in hand should not be
held up for lack of funds and funds
that should feed these allotted for
new ones. I will specifically draw
the attention of the Health Minister
to the commitments of the Govern-
ment towards the All-India Institute
of Medical Sciences, which is in dire
need of a hospital. Surely, a scheme
which is of national and even inter-
national importance should receive
precedence over the starting of a new
medical college in Delhi. The Minis-
try’s original scheme for a composite
college which meant very little extra
expenditure should never have yield-
ed place to a new institution simply
because some old-fashioned women
objected to co-education.

Mr. CHAIRMAN: No woman is old-
fachioned.

Raskumart AMRIT KAUR: They
should not be; I am not. There is no
room for out-moded thought if we are
to progress and I think there is room
for a reconsideration of this matter.
I am very glad that the Home Minis-
ter is here this morning to listen to
my plea. I have always found him
eminently reasonable. In this con-
nection, I would also like to draw the
attention of the Health Ministry to the
once again repeated Warning by the
President of the Medical Council that
new medical colleges must not spring
up because the personnel to man them
is just not there. We "®annot even
employ the existing number of doc-
tors however great the need for such
personnel is and I think this matter
* should be looked into before we pro-
duce more doctors to swell the ranks
of the unemployed. Surely and pri-
marily, we must feed the institutions
that are going to meet the lack of
teaching personnel.
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I am distressed to learn from the
World Health Organisation that a
model T.B. scheme for training per-
sonnel, a scheme which was consi-
dered by experts to be a model not
only for India but for the whole of
Asia, has been dropped. The W.H.O. and
the UN.I.C.E.F. were participating in.
it but because it has been dropped,
valuable international aid to combat
what the Minister of Health himself
has repeated on more than one occa-
sion recently—about combating the
menace of T.B.—has been lost. Why,
I wonder? Has the Medical Directorate
disapproved of the scheme or has it
been turned down by the Ministry
without any reference to the tech-
nical advisers? I do submit that where-
technical advice 1is concerned, we
should rely on our technical advisers.
and not on the non-technical side of
our Ministries. I have a feeling that
technical advice has been overlooked.

Now, I have spoken of new schemes
and expenditure on those.
that a fair amount of expenditure is-
to be spent on a Zoo for New Delhi.
I suggest that this kind of thing can.
surely wait and in our straitened
financial circumstances strict priori-
ties should be maintained and far
more supervision undertaken over
moneys given to the States by the
Centre so that every bit of wasteful
expenditure is curtailed. May I also
suggest that there should be far
stricter afidit over the help given to
voluntary organisations like the
Bharat Sevak Samaj and others, to:
the tune of lakhs of rupees?

Now, what are we doing for the
unemployed? This is a matter of
growing concern and I suggest that -
the private employer may be brought
more efficaciously into the purview of
the employment exchanges. That
might be one way of getting employ-
ment for our people. We hear a great
deal about the need for rousing the
enthusiasm of the people but I wonder
whether the moneys spent on melas
and the like will yield the dividends
that they are expected to
yield. In this regard, Ithink we have

I believe:
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to be very careful of the money that
we spend and there should be much
more thought given to ways and
means of doing what we all want to
do. The poor man wants food, he
wants clothing, he wants shelter and
he wants schooling for his children,
medical aid and relief. We are
giving him nothing. Our taxation is
very high. I believe in a welfare
state, as well as anybody else does,
but that means we must cater to the
welfare of the public. We have no
health insurance, we have no old-age
pensions and yet we are saying that
we want to bring in a welfare state
and that we want to rouse the interest

and win the co-operation of the
public.
Now, Sir, one word about food

production. That is the keynote of
our well-being. I spoke on it when
we had the food debate in the last
Session but it is sad to think that our
self-sufficiency targets seem to be
receding further and further into the
background. There must, I submit,
be far greater contacts than there are
today between the Centre and the
States in this regard. I agree with
the suggestion thrown out by one
speaker in this House as to why all
our Deputy Ministers and Ministers
_in the Food Ministry remain at the
Centre. They should be far more in
the States seeing what is going wrong
and advising the people as to what
should be done, They should be
maintaining contacts with the States
without which our food production can
never exceed the target. I do want
to lay stress once again on a point
that I raised when I spoke last dur-
ing the food debate that pests and
wild and useless cattle must be elimi-
nated, Here, too, I do not know
“how many crores worth we are losing
in the matter of food where pests are
concerned, and nothing seems to be
done. In the matter of useless and
wild cattle, I submit, Sir, that in this
as in so many other matters we must
not be guided by sentimental slogans.
Strong action is needed if we are not
only to increase but also to preserve ’
our food production.
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Lastly, Sir, on every side one hears
of corruption and nepotism. Stern
measures, here too, are required.
There can be no prosperity for the
masses if we do not stress at all times
the moral values of life, and standards
in this regard have to be set at the
highest level and stern measures
taken against offenders. Thank you.

Surt H. N. KUNZRU (Uttar Pra-
desh): Mr. Chairmman, I propose to
refer briefly totwo or three Ministries,
the Education Ministry, the Food
Ministry, which is always in my
thoughts, and possibly the Defence
Ministry. No apology is needed for
referring to the system of education
as it prevails in our counfry at the
present time because of its wvital
importance to our future. I have tried
to interest myself in the different
branches of education, particularly in
higher education and in secondary
education. I wish I could say that I
see definite signs of progress in the
achievement of better standards, but
I am sorry that the facts in regard to
this question do not enable me to be
complimentary either to the Central
Government or to the State Govern-
ments.

I shall take first the branch of edu-
cation which was formerly known as
elementary education but which it is
more fashionable to call basic educa-
tion now. What is basic education?
I found a pamphlet called “The Con-
cept of Basic Education” very helpful
to me in  understanding what basic
education meant. This pamphlet, or
rather this statement, has been pub-
lished by the Ministry of Education
with a foreword from Maulana
Abul Kalam Azad. It says, ‘Basic
education as conceived and explained
by Mahatma Gandhi is essentially an
education for life and, what is more
an education through life. It aims at
creating eventually a social order free
from exploitation and violence. That
is why productive, creative and soci-
ally useful work in which all boys
and girls may parficipate irrespective
of any distinction of caste or creed or

N
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class is placed at the very centre of
basic education.’” Sir, your experience
in educational matters, and indeed in
all matters, is much greater than mine,
but I have never heard of children in
elementary schools being expected to
do socially useful work. I have heard
ot more than one occasion that the
object of elementary education = is
to teach the boys and girls in"such a
way as to make them interested in
knowing 'more and in developing all
their capacities, both intellectual and
manual. But I have never heard
that children between the ages of 7
. and 11 were expecte® to do socially
useful work. They are not tools for
“the du.ng of any work; they are at
that st.ge, and indeed throughout the
whole period of education, ends in
themselves and we can ask them only
to do such work as is consistent with this
proposition. We may ask them to do
manual work or any other work; we
may ask them to work in villages, not
in order to have any work done; we
can ask them to do this solely from the
educational point of view in order to
develop them fully. Now, it is fur-
ther stated in this pamphlet that the
effective teaching of a basic craft does
‘become an essential part of education
at this stage, and later on, the state-
ment says: “It is also to be clearly
understood that the sale of products
of craftwork may be expected to con-
tribute towards part of the expendi-
ture on running the schoql or that the
products will be used by the school
children for getting a midday meal or
a school uniform or help to provide

some of the school  furniture and
equipment.” The warning is given
that the productive aspect should

never be allowed to take precedence
over the educational aspect But, Sir,
we expect the teachers so to teach the
boys a craft that the things produced
by the children may be saleable. We
can easily understand what the natural
result of this expectation will be. This
statement to which I have referred
wus brought out in the year 1956. In
the same year the Government of
‘India published a handbook for basic
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| school teachers in which the first arti-
cle is from the pen of the present
Minister of Education. I need
. hot say that it is exceed-
ingly well written. The Edu-
cation, Minister, I know, is a real
educationist. He has avoided saying
anything about the saleability of the
things produced by children; never-
theless I must point out that the state-
. ment to which I have drawn the atten-
tion of the House is still in the field.

It has not been repudiated by the
Education Ministry yet.
Now, Sir, having explained how

Government has defined basic educa-
tion I should like to know  what
their general attitude towards  this
question of education is. Do parents
even in rural areas like schools iIn
which stress is laid on a craft which
is generally spinning? So far as 1
know—I canot speak for the whole of
India but f can speak for one or two
States—what appeals to the Govern-
ment in regard to elementary educa-
tion does not appeal to the village
people. Another thing is that although
in theory the basic craft to be taught
in basic schools is not limited to spin-
ning, yet we find in practice that the

equipment possessed by the basic
schools is very limited. And
in most cases you will find that

the teachers are trying to teach spin-
ning to the children., Even this, I
understand, is not well taught. The
teachers themselves have received
hardly any training in basic education.
How can we expect, when the teachers
themselves are inefficient, and there is
lack of adequate material, that the
schools which must depend for their
success on these two factors, can be
regarded as efficient? Whatever may
be said at public meetings or at times
in conferences, to the best of my belief,

the system that the Government of
]‘ India is enamoured of is appreciated
by hardly any State. I know that
some are definitely opposed to this
system and think that the old ele-
| mentary 'schools were, on the whole,
i doing better than the basic schools
| are doing now. I should further like
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to say that you can introduce any
kind of manual work in schools with-
ouj, upsetting, without altering com-
P %Iy the system of education or
trying to extend the scope of the
schools so that education not merely
a%/the primary stage but also at the
spondary stage should be modelled on
the basic pattern. I shudder te think
what our education will be in a few
years if the place of the present se-
condary schools, which are none too
efficient, is taken by basic secondary
schools or as they are called senior
basic schools.

I should now like to refer, briefly,
to secondary education. From the
national point of view, the spread of
elementary education is of the utmost
importance, but it will take the Gov-
ernment a fairly long time to spread
education throughout the land and
place it within the reach of all chil-
dren, boys and girls alike. If we want,
therefore, results in the near future, it
is the secondary schools whose condi-
tion we should try to improve. That
should be an object of special care to
us. The Government of India appoint-
ed a Commission, of which the pre-
sent Education Minister was a mem-
ber, to consider the entire system of
secondary education and to make
recommendations with regard to vari-
ous matters with the object of making

it  more efficient and more
conducive to the promotion of
the national purpose. Now,
Sir, anybody who has had any-

thing to do with secondary schools in
any part of the country realises that
secondary education, however inade-
quate it may have been, say, fifteen
years ago, has deteriorated and that
students passing through it have been
found, in many cases, totally unfit for
higher education. I say this with
some confidence, because as the Chair-
man of a Committee appointed by the
University Grants Commission to look
into the question of teaching of Eng-
lish in the Universities of the Country,
the Committee and I went to a number
of States and everywhere we heard
the same sorry tale. It is not merely

13 RSD.—3.
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that the students did not  know
English as well as they did before.
The complaint is that the quality of
education imparted in the schools has
declined and that the standard of
attainment of the pupils also has gone
down. As regards the syllabus, which
possibly has been adopted on the re-
commendation of the Secondary
Education Commission, it is such as
to enable a boy to complete his secon-
dary education without taking up
English or history or geography. This,
at least, is the state of affairs in one
State, the U.P, to which I belong.

SHR1 P. N. SAPRU (Uttar Pradesh):

"What about the main ‘part, mathe-
maties?
SHrr H. N. KUNZRU: Mathema-

ties is compulsory now in the U.P., but
I understand from headmasters and
principals of secondary schools that it
is of an elementary kind.

Panpir S. S. N. TANKHA (Uttar

Pradesh). No, not mathematics but
only arithmetic,
Surt H. N. KUNZRU: I do not

know what the content of mathema-
tics in the secondary schools s,
because I have frankly taken much
more interest in the teaching of his-
tory and geography than in that
of any other subject.

[MRr. DepuTY ¥CHAIRMAN in the Chair.]

Now, however good the syllabus may
be, however desirable it may be
to learn such subjects as civics, poli-
tics and economics, can we, when we ‘
are thinking of basic education, of
fundamental education, deny the
importance of history and geography
in a sound system of education? Can
we allow with complacency our boys
to complete their secondary education
without knowing anything about the
history or geography even of their
own country? I know of boys who
are now in Universities and who
cannot tell you where Cuttack is or
where Trivandrum is.
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Tee MINISTER or ECONOMIC
AFFAIRS (Snrt B. GopaLa Rebpr):
They know where Lucknow is.

Sarr H, N. KUNZRU: The
U.P. boys may know where Lucknow
is, but boys from other States, I am
sure, will not always be able to say
where it is.

Now, Sir, wherever I have gone, I
have tried to meet the principals and
headmasters of the higher secondary
schools and high schools and I  have
tried dispassionately to find out what
the present system is leading to. The

Government of India is giving
substantial assistance now for the
improvement of various aspects of

secondary education. I think, accord-
ing to the report of the Education
Ministry, the Government of India
had agreed to give assistance of the
order of Rs. 7 crores to the States for
various projects connected with secon-
dary education.

I should like to know how much of
this money has been spent and how
much has been used really for the
improvement and development of
the secondary schools.

/

There is one more point which I
should like to refer before I deal
with another question relating to
secondary schools. The testimony
wherever I went was unanimous
that the standard in English had
deteriorated alarmingly. I tried to
find out whether there was any com-
pensation for it in the shape of a
much better knowledge of the mother
tongue through which all  subjects
are taught at the present time. In
some States, for instance in Czalcutta
and in Mysore, I was told that the
students possessed a better knowledge
of their mother tongue now and that
they could express themselves betier
than they could in English. But in
the Uttar Pradesh itself every Head-
master and Principal whom I had met
said that the standard in Hindi,
instead of improving, had deteriorat-
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, ed. Now, Sir, we cannot consider with
| equanimity the decline in the know-
ledge of English on the part of our
students, because °‘their capacity to
receive higher education and to be in
touch with modern ideas and with
new scientific development wiil de-
pend entirely on the knowledge that
they can obtain through books and
magazines written in English., But
it is a serious matter if along with
English there is deterioration in the
mother tongue also. I should like
really, definitely to Know from the
Education  Minister whether the
Education Ministry is as keen on the
improvement of secondary >duca-
tion and understands every  aspect
of it as well as any educationist can.
1 therefore want to ask him really’
what steps he has taken or he wmeans
to take in order to stop this rot and
to be able to say to us in the near

future that he sees signs at last of
an upward movement.
Sir, sometime ago, I think last

year or the year before last, a Coun-.
cil called the All-India Council of
Secondary Education fwas establish-
ed. From what the present Minis-
ter of Education told us at the time,
1 think last year, we thought that
it would perform the same funciions
in the field of secondary education
that the University Grants Commis-
sion does in the field of higher edu-
cation. But I understand that it is
now no more than an advisory body.
Al} the executive work that has to
be done for the improvement cf
secondary education must therefore
be done by the State Governments
and the Central Government.

Then, Sir, I should like to refer to
 the Conference of Education Minis-
ters which was held here in August
1956, My hon. friend, Shri Gopala
Reddi, was present at that confer-
ence which was presided over by
Maulana Abul Kalam Azad. Shri
Gopala Reddi will, I am sure, bear
me out that the Education Ministers,
probably with one exception, agreed
. that English should be taught in the
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secondary schools for a period of
six years, that it should be taught

. well, and that every effort should be
made to see that the standard atiain-
ed by the students in it was adequate
for their future progress, particu-
larly in order to enable them 10 re-
ceive higher education, I should like
to know what the State Govern-
ments have done so far to transiate
their agreement into practice.

1 shall say now a word about
Public Schools before I come to the
Food and Agriculture Ministry
whose well-wisher I consider my-
self to be. The other day, Sir, an
Indian Public Schools Conference
was held in New Delhi which was
inaugurated by or presided over by
the Minister of Education. The Min-
ister, addressing the conference,
said “I would like these schools to
continue and flourish and I am con-
vinced that there is a great need for
such schools,” but he added that the
Government could give them no
grants. I think he said that the
Parliament would oppose the giving
of grants to such schools. I should
like to know, Sir, the total amount
of grants given to such schools at
the present time. Does the total run
into thousands or into a lakh or
two? In any case the sum is not so
large as to affect the resources at
the disposal of the Government for
the improvement either of elemen-
tary education or of secondary edu-
cation, The Minister of Education
knows that the standards in these
schools are better than in other
secondary schools. He wishes thern
well. He recognises the need for
the existence of such schools, and
yet they cannot be allowed to receive
any scholarship. Now his main ob-
" jection was that the fees in these
schools were so high or rather that
the expenditure per pupil in these
schools was so high as to make these
schools available exclusively to the
children of the upper classes. Now,
Sir, in other countries too there are
schools with a high standard, that
is, with teachers of high qualifica-
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tions, who have to be paid beiter
than the teachers with ordinary qua-
lifications and where the expenditure
is higher than in other schools. Bu‘
the Governments, in order to enable
poor but deserving boys to take ad-
vantage of these schools, have insti-
tuted scholarships on a fairly liberal
scale. Now what is it that prevents
the Government of India from doing
the same? Why should not
there be an adequate numbey
of scholarships available tc boys
the financial condition of whose
parents is weak, but whose mental
qualifications entitle them to receive
the education that is imparted in the
public schools?

There was, I think, another obiec-
tion on the part of the Education
Minister. He thought that these
schools were not interested in any-
thing that the Government of India
was doing to improve the system of
education and, therefore, he said to
them that if they agreed to func-
tion as laboratories for planned
research into some aspects of funda-
mental education, then there was no
reason why Government should not
aid these schools. Have these schools
ever been asked in the past to un-
dertake any research problems?
Have they shown themselves hostile
to the consideration of any problems
set to them or to the aims of educa-
tion in general? There may be some
schools where the style of living and
the teaching given outside the :lass
rooms are of such a character as to
lessen their sympathy for the Indian
style of living and Indian ideals. But
it is in the power of the Govern-
ment which is aiding some of these
schools at least to ask them to make
a radical change in this respect. T am
sure, Sir, that these public schools
which place a much higher standard
for the public than the ordinary se-
condary schools do deserve our help
and that they would co-operate with
the Education Ministry in any plan
m which their help is sought. But
if the Government of India, in spile
of this, is unwilling to help them, it
should at least do one thing and
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that is to help them to expand their
accommodation, If this were done,
in all probability, these schools will
become self-supporting as some of
them are. I believe that the Love-
dale School which has about 500 stu-
dents on its rolls does not stand in
need of much help from the Govern-
ment. Government is helping it,
but most of the help that it gives is
to those children in this school who
are called ‘entitled children’, that is,
the sons of old soldiers and ofticers
and so on whom the Government has
to help.

Lastly, I should like to know, Sir,
what the future of the Sanawar and
Lovedale Public Schools is going to
be. These are the two schools the
Government has interested itself in
more than any other public school.
I believe that Lovedale will be able
to maintain its present position, but
I do not know whether the Sanawar
Public School will be able to do this,
In any case, before the Government
of India washes its hands of all res-.
ponsibilities for these schools, it is its
duty to see that they do not go out
of existence, but are helped to such
an extent as to enable them to stand
on their own feet.

Sir, it may be thought that I am
blaming the Government of India

unnecessarily and that I am asking |

it to perform miracles with the small
resources at its disposal. I know as
well as the Minister of Educalion
that education in all its branches is
a State responsibility. I know also
how small the funds placed at the
disposal of the Education Ministry
are. But I am not asking for larger
funds at all. They will be needed;
they are needed now. But I am not
asking for them for the time being.
1 am asking, Sir, only for two things
—one, a change in the attitude of the
Government of India towards edu-
cation. There should be a greater
awareness on its part of the funda-
mental importance of education not
merely for the future progress of the
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five year plans of which we talk
every day. I wish that they should
become as conscious of the impor-
tance of education as they are today
of the importance of more efficient
agriculture and more efficient and
numerous industries. If there werz
this consciousness of the vital im-
portance of education to the new
India, I have no doubt that they will
be able to influence the attitude of
the State Governments too.

Bill, 1958

The second thing that I plead for
is greater co-operation between the
Central Government and the States.
I know that the State Governments
are very touchy in regard to all mat-
ters exclusively within their own
jurisdiction. If the Government of °
India itself were o become more
alive to the fundaméntal need for a
better system of education in all its
branches, then it would be able to
convince the State Governments
sooner or later of the soundness of
its use and will be able to win their
willing co-operation. R

Sir, now I come to the Food and
Agriculture Ministry. I have always
taken a keen interest in this Miais-

try. I count myself among its well-
wishers and I try to enhance its
prestige. But I find that the Minis-

try itself is careless of its reputation,
In the debate that took place very
recently in the other House in con-
nection with the demands for grants,
the Food and Agriculture Minister
endorsing the view of Shri Ashok
Mehta said that self-sufficiency in
food in an expanding economy was
illusory. He further said that in a
developing economy, self-sufficiency
became a receding ideal because the

demand for food depended on the
tempo of development. These are
very wise remarks. But when the
Planning Commission asked for an
increased production of foodgrains,

it did so because of more factors than
to which the Food and Agriculture
Minister drew attention in the other
House. The Planning Commission

" has asked in its report for an increasa
. eountry, but even to carry out all the.| of 15 per cent. in the production of
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foodgrains. That is, it wants about
10 million tons of foodgrains to be
produced over and above what was
produced in 1955-56. Later, it revis-
ed this estimate and asked the Stztes
to increase production by 23-8 per
cent. or nearly 154 million tons.
Now, the Planning Commission did
so because our economy is expand-
ing and because of the tempo of ex-
pansion. In drawing attention to
these factors, Shri Ajit Prasad Jain,
therefore, said, Sir, nothing new.

The Com-

mittee

Foodgrains Enquiry

Mr. DEPUTY CHAIRMAN: Do you
want to take more time?

Surr H. N. KUNZRU: Yes, Sir, I
will take about five or six minutes
more,

Mr. DEPUTY CHAIRMAN: Al
right.
Surr H. N. KUNZRU: The Food-

grains Enquiry Committee, Sir, after
consulting the State Governments
and the Central officials, had statea

that even ‘the original target fixed
by the Planning Commission was
hardly likely to be reached. But 1

should like to know probably from
the Agriculture Ministry whether 1t
has made any calculation. After tak-
ing into account the new irrigation
and multi-purpose projects, the in-
creased availability of fertilisers and
manures, and perhaps also the lar-
ger availability of better seed and so
on, what is the maximum amount of
foodgrains that can be produced in
this country? I suppose it knows
what the total amount of land can
be brought under cultivation with
our irrigation resources, or can be
made more efficient by the supply
of more water. It should therefore
be able to tell us whether it Hhas
made any calculation of the maxi-
mum production that is possible. We
should like the opinions of the Gov-
ernment to be based on such enqui-
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ries ang not merely on the impres-
sions gained after examination of
some officials, Indeed it is the busi-
ness of the Government of ‘India to
say whether it has reason to believe
that the target now laid down by the
Planning Commission is attainable,
and it should do its best to impress
the importance of an increased pro-
duction of foodgrains for the suc-
cess of the Five Year Plan. But if
the Government of India itself says
that self-sufficiency in food is a re-
ceding ideal, we can easily under-
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i stand what amount of lukewarmness

the
to

will there be in the States in
future whenever they are asked

do the wutmost that they can to
increase the food production.
The next question that I should

like to ask is: What increase was
made in their resources by the Plan-
ning Commission or the Govern-
ment when a higher target of pro-
duction was placed before the Minis-
try of Food and Agriculture? It was
asked to increase production by
about 24 per cent. Did it receive
more funds in order to achieve this
purpose? If so, what was the addi-
tional assistance that it received? I
should also like to know in this con-
nection whether the fertilisers and
manures that were
in those places where water was avail-
able. i.e., in the low-lying areas or
areas where there was plenty of
rainfall. A few years ago, the prin-
ciple observed in the distribution of
fertilisers was: first come first served.
Sir, it is very difficult for me 1o be-
lieve that if these fertilisers and
manures are properly used, we can-
not make faster progress than we
are doing now, barring of coursc the
inclemencies of weather. The
amount available in the form of fer-
tilisers and manures at the present
time is not adequate for our needs,
but the Government of India is try-
ing to obtain foodgrains from outside.
I should like to know what efforts
it has made to get more fertilisers
from outside. If we are keen about
increasing the production of food-
grains, then we ought to be keen also

used F o
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about obtaining larger supplies of
fertilisers. Lastly, Sir, I should like
to know whether the Government
of India or whether the Food Minis-
try has made any enquiry with re-
gard to the actual consumption of
food in the country. Has any research
work been done to find out the food
pattern and the quantity of food con-
sumed per head? We have wvarious
estimates. The Foodgrains Enquiry
Committee takes it at 17 ounces and
19 ounces per head—as the consump-
tion in the country. But if we take
really the consumption of food on an
average to be about 19 ounces per head,
and if the workers in factories and in
the railway department and the
mining department are given a larger
quantity, say, about eight ounces more,
and it has to be borne in mind that 12}
per cent. of the production has to be
kept aside for waste etc. which accord-
ing to the Food Ministry accurs inevi-
tably every year, then we shall find
that even at the present time we
need, not 68 or 70 or 72 million tons
of foodgrains, but about 80 million
tons of foodgrains. And the import
of two or three million tons of food-
grains can never check the rise in
prices. It seems 10 me, therefore,
that there is something wrong with
our calculations. At some point out
information is faulty, and I want to

know what steps have been taken
~ by the Government to fill up this
lacuna. TUnless ‘the Government it-

self has all the facts in regard to the
two main points that I have raised, I
am afraid that the questions of pro-
duction of more foodgrains and of
their distribution and consumption
can never receive proper attention.

We
lunch
now

i.e.

Mr. DEPUTY CHAIRMAN:
will be sitting through the
hour tomorrow. The House
stands adjourned till 2-10 ».M.
20 minutes earlier.

The House then adjourn-
ed for lunch at ten mirutes
past one of the clock.

[ RAJYA SABHA ]
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The House reassembled after lunch
at ten minutes past two of the :lock,
Mr. DeEpuTy CHAIRMAN in the Chair.

Al

SHrI B. SHIVA RAO (Mpysore):
Mr. Deputy Chairman, I am going to
confine my remarks on this Bill
mainly to two matters. One, perhaps
local in character, is of considerabla
importance to a large number of
people in the capital who have chil-

dren of a school-going age and the
second is a matter which vitally
affects the liberty of the press.
Taking the first point, there has
been some discussion both in  this
House and in the other place about

the. tragic accident which took plsce
last week resulting in the death of
two children going from school back
to their homes, as a result of a colli-
sion between a bus and a truck, The
Home Minister made a .statement on
that subject, but I am sorry to sav
that that statement did not touch
some of the essential aspects of the
problem of safety of traffic in the
city. The Home Minister said that
an inspection has been ordered of all
school-buses and also that certain
investigations, were proceeding 1nto
the causes of that tragedy, but I
would suggest for the consideration
of the Home Ministry that while that
may be necessary, far more impor-
tant 1t is that lorries and trucks
should also go through a very
thorough examination by competent
people, who will be beyond temptation
and beyond the reach of the private
contractors who own a great many of
these trucks and lorries.

I would further suggest that awvart
from inspections, there should be
surprise checks imposed so that they
may prove to be a deterrent both on
drivers and truck owners. I would
also suggest for the consideration of
the Home Ministry the establish-
ment of what s a familiar thing in
Western cities, and that is, promi-
nent sign boards on the road-side to
for
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every school but for every hospital
in the city. I believe there are, in-
conspicuously displayed in Delni at
the present moment, certain signs of
that description, but I feel that they
are not prominent enough, If these

safety zones were established and
inspectors placed at convenient
points, I think there would be an

immediate improvement in the situa-
tion. .

I am told that near the scere¢ of
the accident which took place last
week, within about a few hundred
yards of that place, there are no
less than four schools, with a school-
going population of nearly 4,000
children. There is a similar area on
Reading Road with six schools and
an attendance of almost 5,000 chil-
dren, -all between the ages of 5 to 15,
I often wonder why trucks and lor-
. ries are permitted at all on roads cf
that description and even if they are
permitted, why a strict speed-limit
is not imposed on all vehicular traffic.
In Western cities one is familar
with mobile squads of traffic inspec-

tors who check the speeds of the
various vehicles and if any one is
found exceeding .the speed limit,

there is a sort of summary trial. I
think that should be adopted in
Delhi too and if the same person is
guilty of that offence more than once,
there should be drastic action taken.

) There is another point in regard

to this subject which does not deal
with the immediate necessities of the
situation, but which is perhaps a
measure of a long-term nature.
Various colonies are springing up in
different parts of Delhi and New
Delhi, colonies like Vinay Nagar,
which are in themselves minialure
cities with a population of between
50,000 to 1 lakh. It is for the autho-
rities in Delhi to consider whether
there are adequate educational faci-
lities in each of these colonies be-
cause it is the lack of such facilities
which compel parents to send their
children in bugses to distant corners
of Delhi. There must be thousands
of children who spend an hour or
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even two hours a day in buses gcing
to school and back to their homes:
and all this could be avoided, it
seems ,to me, if in planning Lhese
various colonies, some care Ts taken
to see that there are adequate edu-
cational facilities.

I have been told that in the allot-
ment of land for educational institu-
tions run by private agencies, there
are so many difficulties placed in the
way that it is almost impossible to
obtain permission to put up build-
ings. There are several authorities
to be consulted, several authorities
whose approval has to be obtained;
there are, I believe, the Ministry of
Works, Housing and Supply, the Min-
istry of Education, the Ministry of
Health, not to mention the various
local administirative bodies. Today it
is almost an impossible situation,
These are the points which I wanted
to raise in connection with that ac-
cident of last week and I think it is
time the Home Ministry took com-
prehensive measures to cope with
the whole of thiis traffic problem. One
last word on that subject. I don’t
like to pass any strietures without
evidence but I do feel that the mo-
rale of the Delhi Police, especially
of those who control the traffic, leaves
a great deal to be desired and I hope
the Home Ministry will see to it that
a better class of traffic constables and
inspectors are recruited for this vital
problem.

Now, I would like to turn to the
other subject to which I referred in
the beginning, the freedom of the
press, about which there have been
questions but not much discussion in
this House. I think the present is
an appropriate time because of the
verdict of a Full Bench of the Sup-
reme Court recently on what has
been known as the Working Journa-
lists’ case. I am glad to see that the
Government has taken prompt steps
to bring the two parties to the dis-
pute together in the hope of reaching
an agreed settlement. Negotiations
are still in progress and I Dbelieve,
more meetings are to take plare,
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either later this week or it may be,
next week. I will not, therefore, now
say anything at this juncture which
may have the effect of hampering
these negotiations or making them
more difficult in any way.

Nevertheless, T am bound to say
that it is a hopeful sign that in these
negotiations the Home Minister and
the Finance Minister are taking an
active and a leading part from the
side of the Government. It secms
to me that when two members of the
Government of the stature and ex-
perience of the Home Minister and
the Finance Minister take the initia-
tive into their hands, one can rea-
sonably expect a fair and objective
appraisal of the needs and the inte-
rests of both sides to this dispute.
Sir, I hope that this will continue to
be the approach of the Government
in all such problems in the future.

I am aware that harsh things have
been said in the Press Commission’s
Report and from time to time in
Parliament, when different recom-
mendations of the Commission have
been discussed, harsh things have
been said about unhealthy and un-
desirable practices and developments
in Indian journalism. Sir, I have had
the honour of belonging to this pro-
fession as a working journalist for
over forty years. I look back to the
year 1917 when as a young man I be-
came the sub-editor of a newspaper
in Madras under one who was not
only a great editor but who was alsd
one of the greatest servants of India
—the late Mrs. Besant. I started as a
sub-editor on Rs. 100/- a month and
I worked for twelve to fourieen
hours a day. But it was a joy and
an inspiration to work under such a
leader because she held aloft not only
the banner of Indian freedom, but
she stood out as an editor at all
times, for fighting the arbitrariness
of the executive.

1 know that especially in recent
years, there has been, certainly in
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one section of the Press, a great fal-
ling away in standards. Undesirable
practices have certainly crept into
one section of Indian journalism.
But I do say this, from my know-
ledge of journalism both in this coun-
try and abroad, that taking the
Indian Press as a whole, its record is
a magnificent one. In Parliament, I
am afraid, we have oftentimes failed
to give due appreciation to the role
that the Press has played both in the
struggle for independence and sirce
independence. From fhe time of
Warren Hastings the tradition of the
Indian Press has been to fight
executive. Some of the greatest
fighters in our freedem struggle have
been editors of papers. Lokmanya
Tilak, Surendranath Banerjee, Moti-

lal Ghose and a number of other
people in different parts of India
were editors of newspapers whose

main function was to strengthen the
forces of nationalism in the fight for
freedom,

But the role of the Press even in
independent India is no less inipor-
tant than in the decades which lie
behind us in the struggle for freedom,
because for the true functioning of
democarcy, a vigorous and free
Press is as essential as parliamentary
institutions. And the dictum that ab-
solute power corrupts absolutely is
true not only under foreign rule, but
it is true under all circumstances and
at all times. We of this generation
would be doing a great harm to the
cause of democracy if for any reason,
we were to place obstacles In the
way of a free Press developing.

I am making these observations
and I feel compelled to make these
observations because suggestions are
made from time to time which
amount to unwarranted interference
by the executive with the liberty of
the Press. I have in mind a remark
made by the Chairman of the Wage
Board which was appointed as a re-
sult of the adoption of the Working
Journalists’ Act. That eminent
gentleman who was a judge of a

the .



875 Appropriation (No. 2) [ 29 APRIL 1958 ]

High Court made what seemed to
me to be an astonishing observation.

Sur1 H, N. KUNZRU: He was an
ex-judge of a High Court,

Suri B. SHIVA RAO: An ex-judge, |

I stand corrected. He said that if a
good paper were to close down or
was threatened with extinction as a
result of seeking to carry out the
decisions of the Wage Board, it could
go to the Government and the public
for assistance, Sir, I do not know
what point of view he had in mind
in making that remark. But speaking
as a journalist, I would say, if it is
really a good paper I am quite sure
it would prefer to die rather than
sell its soul and become a subsidised
paper.

Sir, the Press Trust of Indiza,
which is a news agency, recently
pleaded—this was before the judg-
ment of the Supreme Court was
delivered—its inability to carry out
the recommendations of the Wage
Board, because these would have
imposed on it an intolerable financial
burden; and the suggestion was made
to them that they could accept a
government subsidy with, of course,
what was politely and euphemisti-
cally described as closer contact with
the Government. In other words,
Sir, we are moving very gradually
towards the conception of a subsidis-
ed Press and of subsidised news
agencies. I know that such institu-
tions existed in the time of Hitler mn
Germany and, in Italy, in {ihe time
of Mussolini; but I shudder to think
of our copying those institutions in
free India at the present moment.

The original mistake, it seems to
me, was made in dealing with the
Press in this country as an industry.
Journalism is anything but an indus-
try. It is a vocation if you like, it
may be a mission; but certainly not
an industry. All through the history
of the Indian Press, whether in Bri-
tish days or after the achievement of
freedom, all problems relating to the
Press were handled by the Home

’
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Department and after independence,
by the Home Ministry I remember,
Sir, at the time Sardar Paiel was
Home Minister, he maintained very
frequent contacts with the editors of
leading papers. He discussed with them
with understanding and sympathy all
their problems, because he realised
that even under independence, a free
and vigorous Press was an essential
adjunct of democracy.

I regret to say that in recent yeans,
since Press problems were placed in
tthe hands of the Minister of Informa-
tion and Broadcasting, the approach
of the Government has been a diffe-
rent one and during the last few
years—I say it in no spirit of complaint
—the plain fact is that there has been
hardly any contact between the
Minister of Information and Broad-
casting and newspaper proprietors and
newsspaper editors. I am quite cer-
tain in my mind that many of the
problems of today would not have
arisen, the present situation would
not have arisen, and there would have
been no necessity for the Supreme
Court’s judgment to have been deli-
vered at all, but for the mistakes that
were made of completely ignoring the
point of view and the interests of
newspaper proprietors and newspaper
editors in undertaking legislation
relating to the Press in this House and
in the other House. It is for that rca-
son, I hope, that the Home Minister,
in undertaking the negotiations as a
result of the judgment of the Supreme
‘Court, will continue to maintain those
contacts with the editors of necws-
papers as Sardar Patel did when he
was the Home Minister. I know that
.editors of newspapens have eavery
confidence in the ripe judgment and
the wisdom of the Home Minister, and
I go so far as fo suggest that all Press
problems should be taken out of the
hands of the Minister of Information
and Broadcasting and placed, as they
used to be for decades, in the port-
folio of the Home Minister.

One last point I would like to make
before concluding. There has been a
suggestion in the other House, in the
course of a recent debate, of a nrivate
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sector in journalism and a public sec-
tor in journalism. I have been uueasy
and apprehensive about the growih
of what appears to be the public zector
in journalism. The number of perio-
dicals and journals put out by the
Publications Division of the Ministry
' of Information and Broadcasting has
been increasing rapidly, I have tried
to ascertain the facts and figures
relating to this, but I have been toid
generally that at the present moment
the number of periodicals and jour-
nals published by the different Minis-
tries through the Publications Divi-
sion exceeds 120. Many of them do
not sell and many of them, I am
afraid, are unsaleable, except as waste
paper. There is a great deal of was-
tage of money in those things. Today,
the Publications Division of the
Ministry of Information and Broadcast-
ing is probably the largest publishing
house in this country and I would sug-
gest to the Finance Ministry to have
an enquiry into the expansion of this
particular department of the Ministry
of Information and Broadcasting. I am
afraid, as I said, that the public sector
in journalism may one day grovs into
that kind of an institution which fAou-
rished in Italy under Mussolini and
in Germany under Hitler.

Surr ANAND CHAND
Pradesh): Sir, coming
a  Union Territory, I would
crave your indulgence for
saving a word or two about Union
Territories. When the States Reorga-
nisation Act was passed in 1956 and
some of these Part C States were rele-
gated to the status of Union Terri-
tories, the conception of administration
was three-fold. There was to be the
Parliament at the top which was to act
as the Legislature for these areas;
then there was to be the Home Minis-
try to take care of the day to day
administration actively supported by
the Advisory Councils in which the
local M. Ps. were to be associated and
at the bottom there was to be local
self-government in the form of Terri-
torial Councils with certain beneficent
departments relegated to their care.

(Himachal
from

!
A
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Now, Sir, I wags reading with great
interest the speech delivered by my
hon. friend, Shri Gour, who touched
the problems of Himachal Pradesh in
some detail. He pointed out how the
administration of that area has not
come up to the mark, the various
difficulties in the way of development,
the fact of the officer-class not being
recruited locally and, on the top cf
all these, he subscribed to a feeling of
frustration so far as the people were
concerned. I subscribe in a large
measure to the views that he expres-
sed in this House but to my mind the
trouble that has developed is not
basically one of maladministration. It
is not also basically that manpower is
lacking there. To my mind, the
trouble has developed because of the
fact that the pattern that was evolved

for the administration of these Terri-

tories though excellent on paper has
not been put into proper effect. What
I would submit to you, Sir, and io the
Houge is that these Territories, having
been deprived of the right to have
their Legislative Assemblies, can only
be properly administered and the peo-
ple raised to their full stature if Parlia-
ment was able to devote more time
and attention to their day to day
affairs, Of course, we know as you
know also, Sir, that time here is limit-
ed. The country’s affairs, affairs of
much larger areas and much bigger
States have got priority and, the other
forum, the Advisory Councils with
which the Home Ministry which was
to associate local Members of Parlia-
ment, has not worked properly. I am
sorry to say that that part of the
scheme has not worked out properiy.
The idea when the President issued the
order constituting these Advisory
Councils was to have regular meetings
every three months. I was looking at
the agenda and the proceedings of
these meetings so far as the Territory
of Himachal Pradesh is concerned.
There was a meeting held by the Home
Ministry in February, 1957, ithe other
meeting was held in September, 1957
and the third one came on the 27th
February, 1958, a day before the Bud-
get was placed before the House. I
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think here is something which should
be looked into and which wshould be
changed. There is a large amount of
material which has to come before
these Advisory Councils. I was look-
ing into the number of points referred
to by the local M. Ps. for discussion
there and I found that this Council
meeting only once in six months and
that too only for a few hours, could
not deal with all the points needing
attention. Points that need attention
have been left out with the result that
the check on the day to day adminis-
tration which it was conceived, these
Councils would have is not brought
about. So, Sir, I 'would suggest that
this aspect of the matter is one which
should be urgently looked into, the
meetings regularised, and, what is
more, due time and attention is given
so that the affairs of the Union Terri-
tories may not get neglected especially
at a time when the rest of India is
marching forward with great speed
and the people of these areas, depriv-
ed of their democratic right of a
Legislature have only the Centre and
the Home Ministry to lock up to for
the redressing of their grievances. T
will not, Sir, enlarge on any special
problems so far as Himachal Pradesh
is concerned because I think the prc-
per forum is the Advisory Council.

The other point that I would like to
submit to you and to this House is
about the immediate formation of the
States of Maharashtra and Maha
Gujarat. I had the opportunity of
being on the Select Committee when
this matter was discussed in the States
Reorganisation Bill and, although
opinion was divided at that time about
the immediate formation of Samyukta
Maharashtra I think there is no doubt,
if we look into the record of the recent
elections as well as the by-elections,
about the way the people of these
States think. True, the trouble at
that time was about Bombay and if I
am right I think today Bombay has
itself got an elected Corporation in
which the majority of the people sub-
scribe to the idea of unilingual States.
I was reading the reply which the
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hon. the Home Minister gave in the
other House the other day, He was
gracious enough to remark that the
creation of Samyukta Maharashtra
would not be delayed by a day if the
whole of the Bombay Legislature sub-
scribed to the view. I submit, Sir,
that that is not a correct democratic
view to take. Would youn stop the
business of this Howse simply because
one Member says so? Would Govern-
ment ask all the Members of the
Lok Sabha or the Rajya Sabha to
subscribe to a view before an Act or
a measure was passed? That cannot
be so. In democracy, it is the majo-
rity of the people that must rule and
here I have. no doubt that if the ques-
tion was put to the Legislature con-
cerned, the majority of it would fayour
that view. That would be the correct
democratic procedure and I thiak this
is a matter which should be looked
into. This is, to my mind, something
which has been left over as a legacy
of the States reorganisation and I
would submit with all the earnestness
at my command that this matter may
be looked into very early because
today people who are staunch believers
of the ideal—friends like my hon.
friend here from Maharashtra and
friends from Gujerat—are in opposite
camps trying to undermine each other
simply because something which is
right and just has not come about.
Parliament is supreme; it has the
power; it has the functions to look
into matters which have been wrongly
settled and I would submit that this is
a point which has been wrongly settled
and which needs reopening vith the
consent of the parties as early as
possible.

Then, Sir, I have a word to say about
the community development projects,
My district in Himachal Pradesh was’
the first district in which in 1952 the
work of community development
blocks was started. We have had
experience of this work now in that
area for over six years and I am sorry

" to say that it has not come up te the

expectations. Of course, it is a laud-
able effort. We say community deve-
lopment is excellent; the villagers are



881 Appropriation (No. 2)

[Shri Anand Chand.]

getting nice seeds, nice agricultural
implements, nice roads, irrigation
projects and so on but the reaiity is
not what we make it out to be. Per-
haps you, Sir, and other hon. Mem-
bers in this House have wseen Press
reports that there was a party of
working journalists who visited a few
villages in Delhi the other day. There
were newspaper reports and I think the
Times of India gave very vividly
what the villagers were representing
to them. Here within a few miles of
the capital city, they had complaints
of delayed projects, delayed sanitary
amenities, delayed drinking water
amenities and services and so on. This
is something which cannot be explain-
ed in the sixth year of the working of
the community development projects,
If these are the conditions here in the
Union Territory of Delhi where the
people feel that way, what would be
the position in the far flung areas?

Another matter which I would like
to bring to your notice is the conver-
sion of these community development
blocks into National Extension Service
blocks.  According to the present
programme what happens is this. If
a community development project has
been working for a year or for iwo
years or whatever the time limit is,
they say now the saturation point has
been reached in the matter of com-
munity development; let us change
this thing into a National Extension
Service block. But on account of the
paucity of funds, the delay, red-tapism
and so on, full use is not made of the
time given to the community develop-
ment projects to do the thing which
they were expected to do and the
result is that even before its work is
completed, the community develop-
ment project becomes a National
Extension Service block and the
expenditure involved is cut down to
about one-third and the amenities
which have been available to the area
are similarly reduced and instead of a
proper upgrading the area is down-
graded and the opposite results are
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achieved. I personally feel that in this
work if better results are to be shown,”
the association of people at the very
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I lowest level has to be made. We have

advisory committees at the State level;
we have advisory committees at the
district level; and we have advisory
committees at the tehsil level also.
But what I feel is that this community
development programme being mainly
dependent on, being mainly made out
for the benefit of, the cultivator and
the man in the village, greater asso-
ciation of the panchayats should be
secured and it should be left to them
to suggest ways and means as to how
this work should be developed in their
area. The top-heavy structure of
these advisory committees should be
talken away and people who are there -
just because they happen to be at the
headquarters of the district and who
are not doing any useful work should
be taken out. In fact, a reorientation
of the approach should be made if
really it is to be of any benefit to the
country, We are spending large sums
of money on these. I was reading the
reply given by the hon. Minister in
the Lok Sabha where he said that this
idea has spread from India to the
other countries. I only hope that only
the idea has spread and not the actual
working or what is happening here.

Lastly, I have a word to say about
the newly created district in Assam,
the Tuensang District. It is nice that
Parliament has in its sagacity taken
over the direct administration of this
area. It is a problem area; it has been
for some time and we all very much
hope that with direct administration
by the Centre, conditions would
improve. On going through the
Budget figures, however, I was rather
concerned to find that in the vote of
over Rs. 3% crores for the current year
the police expenditure in this District
is something like Rs. 2! to Rs. 2%
crores. If this area, by coming direct-
ly under the control of the Centre, is
to be developed, if better roads, better
social amenities and better kinds of
services to the people are to be provid-
ed, it is a laudable effort. Parliament
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of course would be happy; everyone
would be happy. But if in the garb
of creating it as a Centrally adminis-
tered district we are going to increase
the police structure in the area. I do
not think that is something which we
should be proud of. So I would sug-
gest—in this I do not know how far I
am competent to suggest because I
have never been there though I my-
self come from an area which has the
same type of people; and they are a
straightforward people as far as I
know; they are friend of friend and
foe of foe, if I may put it that way —
that the approach, that the Govern-
ment should make, that Parliament
should authorise Government to make,
-should be one of friendship, one of
understanding, one of goodwill rather
than one of any kind of administration
which smacks of any authoritarianism.
That is all I have to say, Sir. Thank
you very much.

Appropriation (No. 2)

Dr. NTHAR RANJAN RAY (West
Bengal): Mr. Deputy Chairman, I
would like to take the opportunity of
this debate on the ‘Appropriation Bill
to use it as a peg to hang a few
remarks on, first, generally on the use
of public money and secondly, on one
or two important items of policy and
programme in respect of the Minis-
tries of Education and Culture and the
Ministry of Information and Braad-
casting,

Let me take up the first point in
respect of the use of public money. I
am barely one year old in this House
but even in the course of this one year
there have been quite a number of
examinations of the wuse of public
money. For instance, the Ceniral
Audit Report was published during
the year; a series of Reports of the
Estimates Committee and of the Pub-
lic Accounts Committee have also
been published in the meanwhile. The
Central Audit Report brought out a
number of irregularities in more
than one connection Iincluding the
construction of the Ashoka Hotel. Tho
Beports of the Estimates Committee
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also revealed from time to time serious
instances of waste and misuse of
public  money. They  suggested
some time ago an enquiry into the
Indian Telephone Industries (Private}
Ltd. of Bangalore, and very recently
they have put forward a very strong
plea for reviewing the position in res-
pect of the TELCO., Then the Public
Accounts Committee has also very
recently returned to the charges over
the Damodar Valley Corporation des-
pite the clearance the Corporation got
from the Rau Committee in respect ot
the original charges made by the Esti-
mates Committee. In this connection
I would like to pay a public tribute to
the Chairman of the Estimates Com-
mittee, Shri Balwantrai Mehta and to
his colleagues. It is said that eternal
vigilance is the price of liberty. This
Committee has been eternally vigilant
and it has proved what wvigilant,
honest, industrious and conscientious
work can achieve. The Committee has
indeed justified itself as the guardian
of public money. Now, I have given
only a few instances of the sugges-
tions, recommendations and revela-
tions made by the various committees.
These reports bring to the fore not
only certain serious lapses and lacunae
in our administration from time to
time, but also what I consider grave
and serious instances of waste, and
what 1s worse, continuous waste and
indiscriminate spending in connection
with very many items. I know and
everybody knows that these Com-
mittees are not courts of law, nor have
their reports the force and standing of
legal decisions. These are not, there-
fore, proven cases. It may be that the
instances brought to light may not be
deserving of strictures. But never-
theless, there is no denying the fact
that such instances have been escap-
ing notice for too long a time. Many
objections made have remained for
long unanswered or inadequately
answered. Suggestions for improve-
ment have been made frem time to
time. Either they have Ifong been
ignored or only insufficiently attended
to. This, I submit, is an unsatisfactory
state of affairs. We, Members of
Parliament, have the right to know
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from time to time what the Govern-
ment have to say on specific insfances
of waste revealed by these reports.
We have also the right to know what
Government propose to do mn respect
of such items of criticism, whether
they are by way of suggestions for
improvement or of lapses or lacunae
in administration or for the improve-
ment of the administrative machinery.
Public memory is proverbially short
and even very vigilant Members of
Parliament may forget things that are
raised by these reports. Government
should not take advantage of public
forgetfulness. I am not competent tc
suggest what should be done, but Gov-
ernment should be able fo evolve a
machinery which would compel ans-
wers from, and reactions of, the Minis-
tries concerned; whether they are
right or wrong is another matter
altogether. But some machinery must
be evolved to find out the answers and
reactions of Government to the sug-
gestions made, to the complaints
made—not, say, a year or five years
later than the occurrence. These ans-
wers and reactions must be made
known in the context of the occurrence
and not in respect of a time so remote
as to be meaningless. In this connec-
tion, I was going through all the
voluminous reports of the Estimates
Committee. Again, I make mention of
this Committee for I have been very
much impressed by the labour and the
assiduity of purpose with which they
have gone into every single question.
These are impressive reports and 1
have been led to think-——I do not know.
I am not an economic expert—and I
repeat here a suggestion that was
made here, last session or the session
before, whereby the old ypractice of
having the Standing Finance Commit-
tee could be revived, or, if it be not
possible, more power could be given
to the Consultative Committees to go
into these gquestions. I do not know
how the machinery will be evolved,

[ RAJYA SABHA ]

but the main question—and I place it !

with all the earnestness I can com-

mand—is that we must be able to find '

a machinery by which the executive
can bg held effectively responsible.

|
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Public money must not be allowed to
suffer indiscriminate spending, nothing
to speak of waste.

One important question that I want
to ask of the Finance Minister is this.
Perhaps many of us do remember that
in reply to a short notice question a
few months ago, 1 believe the Prime
Minister laid on the Table of the House
a set of proposals recommending eco-
nomies in the various Ministries. 1
would like to know what effect has
been given up till now to those pro-
posals and what economies have been
effected.

From these general considerations in
respect of the use of public money, I
would now like to go to another sub-
ject which concerns me personally as
an educationist and as one interested
in culture. It makes me sad to refer
to the subject.- You all know that the
Ministry of Education has been demot-
ed. You all know, too, that since inde-
pendence it used to enjoy Cabinet sta-
tus in our administration. To my
mind, it was an index of the priority
and importance that we did attach to
education and culture. And the Minis-
try was presided over by the noble
and dignified figure of Maulana Abul
Kalam Azad. Grass was not allowed
to grow over his grave when the
Ministry was demoted, and not only
demoted but bifurcated in a manner
which defies all reason, all logic of
association, tospeak nothing of admin-
istrative convenience. I will give you
only a few instances, The depart-
ments of archaeology and museums
and the national museum have gone
to the Ministry of Culture; whereas
the department of National Archives,
which is as much archaeology, which
is as much past history, has gone to
the Ministry of Education. The
National Library and the question of
the Indja Office Library have gone to
ihe Ministry of Culture; whereas the
Central Secretariat Library over here
has gone to the Ministry of Educa-
tion. I do not know how such a divi-
sion can be made. Again, all institutes
of higher learning have gone to the
Ministry of Education, whereas the
proposed Institute of Indology has
gone to the Ministry of Culture. All
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this is baffling in its confusion. But
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the confusion is worse confounded in

respect of the administration of
scholarships. There are hundreds and
hundreds of scholarships that are given
by the Ministry of Education and tihe
Ministry of Culture. There are also
foreign scholarships that come from
various foreign countries but were
administered by the old Ministry of
Education.

[THE VicE-CHAIRMAN (SHRI RAJENDRA
PraTap SINHA) in the Chair]

Now, look at this. All scholarships
under heads science, technology, art
and culture have gone to the Ministry
of Culture, and the list that had been
sent to us says that all other scholar-
ships, except science, technology, art

and culture, belong to the
3 p.Mm. Education Ministry. What
other scholarships 1emain?
What are the other scholarships that
do not go under science, ‘echnology,
art and culture? I understand ihat,

supposing a foreign government
gives five scholarships, of these
three scholarships have been

reserved for the Ministry of Education
and two for the Ministry of Culture.
This is how the division has been
made. In respect of the Educational
Exchange Programme, exchange of
scientists, technologists, artists,
dancers, musicians, etc. has gone to
the Ministry of Culture. It has been
said in the list that has been supplied
to us that all other exchanges are
under the Ministry of Education. What
other exchanges remain if it is not
exchange of scientists, technologists,

dancers, artists, musicians, etc.? Any-
way, what has been done has been
done. Let us hope that these were

done perhaps on considerations other
than cultural and educational. This
division, this bifurcation reminds me
of that legend which all of you know,
where two supposed mothers
fighting over the possession of the one
and only son. I do not know whether

were

such a division can be made logically :
or rationally. Let us only hope and

pray, and for me I can only hope and | three or four you cannot put

" unsaleable,

888

pray, that this confusion will be
removed rather sooner than later, and
the Ministry of Education and Culture,
in whichever way we name it, will
come to enjoy the status that it
deserves.

Bill, 1958

I would now like to refer to the
Ministry of Information and Broad-
casting. My esteemed friend, Shri
Shiva Rao, mentioned certain aspects
of the working of the Ministry of
Information and Broadcasting So far
as the question of the liberty of the
Press is concerned, I believe, the Minis-
ter in charge will intervene in the
debate at certain stage or other if he
chooses to, but I would like to tell this
House that I for one do not find any-
thing wrong in the Publications Divi-
sion of the Ministry becoming one of
the biggest publishers of the land.
Regarding the standard of publications
of the Publications Division, they have
maintained a fairly high level, and so
far as I know the publications of this
Division sell very well, and at least
on that account they are not running
at any loss. Most of the books that
they have published are by well
known authors and they command the
respect and admiration of the acade-
mic world. About the popular publi-
cations I am not saying anything at
the moment. My friend also referred
to a number of journals published by
the Ministry of Information and
Broadcasting. He said that the num-
ber of journals published would go up
to about 100. I am sure that the num-
ber does not go that high.

AN Hon. MEMBER: 120.

Dr. NIHAR RANJAN RAY: Includ-
ing all sorts of journals, I believe.
Speaking of periodicals, I know that
the Ministry of Information and
Broadcasting publish about 11 periodi-
cals, and there are other Ministries
who together publish about another 6
or 7. I have a complaint to make in
this respect. 1 agree with Mr, Shiva
Rao that most of these periodicals are
They are unreadable
stuff, most of them. I practically read
almost all the periodicals, and except
them
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across to a decent reading public—

by “decent” I mean knowledgeable
reading public. Now, there is one
journal called the “Kurukshetra”

which is published in Hindi and also
in English. It publishes sort of the
same stuff that is to be found in, say,
“Yojana”, for instance. I have the
whole list of periodicals with me, and
I have no doubt that there are un-
necessary duplications, and many of
these journals can be eliminated.
Going through the list it seems that
one Ministry is vying with another in
publishing a periodical of its own.

Sur1 V. PRASAD RAO (Andhra
Pradesh): What can they do? They
cannot get any fresh material. *

Dr. NIHAR RANJAN RAY: I do not
know. 1 believe, all told, on account
of these journals alone, the Ministry
suffers a loss of not less than
Rs. 60,000 a year. There is not one
single periodical, in the list of the 13
periodicals that I have, that can show
any profit on its account, and most of
these periodicals are largely distribut-
ed free. More than half the number
is supplied free, and would you
believe that the English version of
“Kurukshetra” is sent to the village
peasants as complimentary copies?
So, I believe we should pav some
attention to this question. In respect
of the book publications I have nothing
to say, since I have nothing but praise
for them. But in respect of the perio-
dicals the whole policy should be exa-
mined, and some one in the Ministry
should go into this question of income
and expenditure, complimentary
copies, and all that.

Surr V. PRASAD RAO: What about
the misinformation supplied?

Dr. NIHAR RANJAN RAY: About
the information supplied by the Min-
istry, I should say that on the whole
the information is not incorrect, but
I must say that it is inadequate. Last
year there was a Conference of
Information Ministers in this very city
which was graced by the Prime Minis-
ter himself. The Prime Minister went

{ RAJYA SABHA }
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| there and said what he thought about
the information doled out by the
Ministry of Information and Broad-
casting and the State Ministries
of Information and Publicity. I
would like to know from the
Minister in charge of Information
and Broadcasting what has happened
to the suggestions that were made by
the Prime Minister himself. He felt,
in fact he mentioned it by way of a
complaint that the Information Offi-
cers did not keep themselves fully in
touch with the public. He advised
them to go to the public and try to
feel their pulse—I have not the speech
with me but I remember a few
phrases that he used—he said that
most of the Publicity Officers did not
know how to feel the pulse of the
people, did not know how to watch
the reactions of the people to most
Government actions or inactions. Now,
if you go through a publicity pamphlet
issued by the Ministry of Information
and Broadcasting, it will seem to you
that everything is well and honey

and that we are contented. We are
to an extent, but [ believe, even if
there is disaffection amongst the

people, it is a good thing that it is
brought before not only the authori-
ties but also before the people. It is
good to analyse them and know both
sides of a thing.

Surt MAHESWAR NAIK:
intervene here, Sir? I do not know
if the hon. Member has any know-
ledge of the information which was
broadcast by the AIR. on the death -
of Mr. B. Das. In the English version
of the broadcast, it was Mr. B. Das,
whereas in the Hindi and other
versions, it was said that Mr. Biswa-
nath Das was dead while he is still
living.

May 1

Dr. NTHAR RANJAN RAY: I have
also some items of such information,
but the difficulty is there are so many
things to speak upon in respect of
the Information and Broadcasting
Ministry. 1 cannot touch upon all
these things. I am just putting a few
points before you for consideration
and which should be gone into. There
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are so many other things, but I am
trying to speak in a  constructive

manner. It is not good being hyper-
critical. I am ftrying to put forward
a few suggestions which can be gone
into.

I believe that a move should be made
to build up—that is done by all coun-
tries, all independent and well-
organised countries—and develop an
Information Service cadre. It is very
important to do so. I have met many
information officers here within the
country and abroad. I have met
information officers who have not even
a background knowledge of Indian
geography or Indian history. I have
known of information officers abroad
that have had no contact with the
homeland for the last ten or twelve
years, except through papers; they
have not had any direct knowledge—
first-hand knowledge—of the condi-
tions in India. So, we should build
up an information officers’ cadre and
have information officers with a good
knowledge of Indian history and geo-
graphy and having good knowledge of
the objective conditions in the coun-
try.

1 met one information officer not
very far outside of India. He was
one day asked, in front of me, about
various political parties of India. He
felt embarrassed, because he had no
knowledge of how many political
parties had been operating on the
Indian field.

National information, as you know,
is doled out and distributed by two
Ministries—one by the Ministry of
Information and Broadcasting and
another by the Ministry of External
Affairs. I have a feeling—I may be
wrong and I speak subject to correc-
tion—that there is hardly any co-
ordination between the national infor-
mation service and the external
information service. You know per-
haps that formerly we had only one
information service and national
information was doled out and dis-
tributed from one source. But, later
on, for some reason or other—the
reasons are well-known—it was divid-

13 RSD—4.
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ed under two Ministries. I do not
object to the division, but I believe
there should be a machinery by which
the personnel of the information ser-
vices can be interchanged. Otherwise,
an information officer, say, in Toxyo
or somewhere else, if he is out of
touch with objective conditions in the
country for four or five years. cannot
serve effectively as an information
officer abroad. So, there should be

some machinery by which inter-
changeability of personnel can be
effected.

(Time bell rings.)

THE VICE-CHAIRMAN (SHRI
RAJENDRA PrATAP SINHA): You have
already taken 28 minutes.

Dr. NTHAR RANJAN RAY: I am

sorry, Sir. Just a minute.

So, I would suggest that these two
services should be co-ordinated anad
we should follow the British example
in this respect. As you know, they
have also two services under two
Ministries. But, then, there is the
interchangeability of personnel ana
the two services are co-ordinated 1n
a better fashion. Some such co-ordi-
nation should take place in this coun-
try.

Thank you, Sir.

Dr. A. N. BOSE (West Bengal):
Mr. Vice-Chairman, I shall speak on
a subject which has been least dis-
cussed in this House and on a pro-
Jblem about which, I am afraid, very
little is known outside the borders
of West Bengal. I am glad that one
of the previous Members had referred
to this subject in a very brief state-
ment, but it obviously demands closer
attention of the House. I am speaking
of the rehabilitation of the displaced
persons.

Sir, we have a report circulated by
the Ministry of Rehabilitation for the
outgoing year. To supplement the
information of this report, we have
another issue by Government of
West Bengal dated December 11, 1957.
Both these reports give only accounts
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of expenditure, of houses built and
of other channels in which money had
been spent. They contain very litfle
reference to positive measures adopted
for purposes of rehabilitation. They
give very little information about the
rehabilitation that had actually been
achieved. 1 think such things could
well be prepared by a bill clerk or
a building contractor. From these
reports we find that more than Rs. 300
crores have been spent up-to-date for
the purpose of rehabilitating about
88 lakhs of displaced persons. Besides
this money there was the land which
was left by evhcuees who left India
for Pakistan. This land was utilised
for rehabilitation. But still, we have
not seen through this problem. What
is the reason? The reason is that
colossal amounts have been mis-spent,
have been wasted, in the name of
rehabilitation of displaced persons. I
shall cite only a few instances from
the two reports to show how money
has been squandered. On page 7 of
the West Bengal Government Report
‘we find that out of the 19 lakhs of
people who received rehabilitation
benefits, 50 per cent. have not been
rehabilitated and they require rehabi-
litation benefits all over again. Sir, it
is necessary to probe into this matter
to see why this enigma has happened.
Money has been given to refugees as
‘oans for the purpose of house-build-
ing. House-building loans have been
distributed among the displaced
persons without providing any means
of livelihood for them. And then
again, Sir, these loans have been
sdvanced in very small instalments
and at long intervals so as to make the
loans useless. It has happened in
very many cases that the Joanees Hlve
sold out the building materials and
then spent up the entire money. Then
loans have been given to displaced
persons for setting up small industries
without any investigation as to whe-
ther the loanees had any technical
knowledge or any knowledge to run
the trades, without investigating into
the possibilities of these industries

being set up, without investigating
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whether these industries were viable
or not. Then, Sir, in 1954, according
to the Bayananama Scheme, loans
were given to displaced persons for
the purchase of land, and after land
was purchased, in most of the cases
it was found that the land was under
false title. The reference goes like
this in the West Bengal Government's
statement, “In order to stimulate dis-
persal from camps, the Bayananama
Scheme was introduced by which a
refugee could select a particuiar plot
of land and give out of Governmem
loan the price to the landlord for
purchase of land. This scheme did not
succeed, and has since been modified ”
It is not given here why the scheme
failed, but it is public knowledge
that land was purchased which had
false title and the Government refusea
to recognise these deeds of purchase

Then, Sir, in the Rehabilitation Min-
istry’s Report there is a reference
page 18 that in 1954 Rs. 2 crores were
given to individual industrialists for
setting up new industries where skill-
ed and semi-skilled workers might
be given employment. There is no
reference as to what happened to these
schemes. I know of at least one in
in Asansol, which is
referred to in this Report. There with-
in a few months the whole scheme had
to be wound up because all the
refugees who were employed there and
were paid a nominal pittance of Rs. 20
or Rs. 26 per month had to leave the
industry, so that the whole scheme
fell through. Sir, year after year,
these refugees have been kept on
doles and the result is clearly stated
in the West Bengal Government's
statement that “about three lakhs of
people now in camps, in some cases
for more than five years, have made
themselves completely dependent on
the Government and they are more
or less apathetic to their future.” That
is the worst part of the episode. Able-
bodied people have been kept in
camps and treated with doles for year
after year so as to sap all their vitality
and all their capacity for initiative
and enterprise. Sir, a perusal of these
two reports shows that the West
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Bengal Government and the Union
Rehabilitation Ministry have worked
with a vacant mind. They have been
skipping from one scheme to anothe.
and all their steps have been halting
and undecided. I shall read out
another few lines. It has been stated
that “Emphasis was shifted to the pro-
motion of small-scale and medium-
scale industries and sufficient time and
attention were not given to the plan-
ning and execution of these small-
scale industry schemes. The refugees
did not have the knowledge of the
craft for which they obtained the
loan and training had to be imparted.”
Sir, this is how lakhs and lakhs of
rupees were spent on unproductive
loans. The displaced persons remain
where they were. All their steps have
been halting and undecided. The Cen-
tre has allotted money and the West
Bengal Government has squandered
it in the way it has liked. They have
only offered us schemes without any
plan. And the last in the series is
the Master Scheme, the scheme of
Dandakaranya. We have been provid-
ed with a note on the Dandakaranya
scheme. Sir, it does not give us any
material whatsoever. There are two
maps which can be deciphered only
with the help of a microscope. There
are some useless data pertaining to
temperature, humidity and rainfall
etc. 1 think, Sir, all these are irrele-
vant when we think of the fate of
2} lakh refugees who have been lan-
guishing in dispersal camps for over
five years. Sir, these 2§ lakhs of
camp refugees, i.e. 50,000 families,
who have been declared by the West
Bengal Government as surplus of the
resources of the State are here assured
to be settled in 30,000 square miles of
land in a contiguous patch taken from
the three States of Andhra, Madhya
Pradesh and Orissa. It is held out
that after all, the promiseq land has
been discovered for the wandering
Jews of the twentieth century. The
picture of a new Bengal is dangled
before the displaced persons and also
before the people of Bengal. 1 submit,
Sir, that it is a myth, and a sinister
myth at that. It is sinister because it
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| appeals to the provincial sentiments
| of the Bengalis, and if some day this
idea of a new Bengal does materialise,
it is bound to provoke the worst jea-
lousies between the Bengalis and the
people of these three States. But
fortunately, Sir, the myth is false, and
I am glad that this is a false myth.
The very report says that within the
next three years the number of fami-
lies to be rehabilitated are only
18,000, and that also not in the
30,000 square miles of Dandakaranya,
but only in 220 square miles of the
area, and even then they will be
spread in three distant corners of the
districts of Bastar, Koraput and
Kalahandi, separated by impenetrable
forests, without any means of com-
nunication whatsoever. On a very
optimistic estimate of the department
itself these 2} lakh refugees may
possibly be rehabilitated in the course
of ten years. The target for the next
year is 2,760 families. So ‘ar as we
know, no work has yet been started.
Administrative offices have not been
set up and till the end of March, even
the Minister of Rehabilitation in West
Bengal did not pay a visit to the place.
But meanwhile, a move is afoot to
obtain the consent of the displaced
persons to pack them off to the area
and doles were stopped to those who
indicated their unwillingness. It is
given in the report that in the next
three years Rs. 10 crores will be spent.
Rs. 10 crores will be spent for the
rehabilitation of 18,000 families. This
works out at Rs. 5,500 per family but
till now according to their accounts,
the expenditure per family has been
Rs. 1,000 in West Bengal and Rs. 3,000
in East Punjab. 1 wonder why this
unwented kindness, why this sudden
dawn of magnanimity towards the
displaced persons who have been
left in the lurch

Surr JASPAT ROY KAPOOR
(Uttar Pradesh): You regret it?

Dr. A. N. BOSE: You will find the
answer, don’t be impatient. The
answer is very simple. The whole
suggestion came from the three States
of Andhra, Madhya Pradesh and
Orissa.

i
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SHRI V. PRASAD RAO: It is not
part of Andhra. It is only Madhya
Pradesh and Orissa that are involved.
No part of Andhra is included.

Dr. A. N. BOSE: But Andhra is
mentioned in the report along with
Madhya Pradesh and Orissa.

SHrr JASPAT ROY KAPOOR: Let
aot the hon. Member try to remove
the confusion of the hon. Member
who is speaking.

Dr. A. N. BOSE: I am not blaming
any of the States. It is very reason-
able and very wise on their part to
get the lands rehabilitated, to get
their undeveloped lands developed at
the cost of the Centre. Any wise
Government would have done that.
So I am not blaming them for that.

Surt AKBAR ALI KHAN (Andhra
Pradesh): It is more out of sympathy.

Dr. A. N. BOSE: There is the Gov-
ernment of West Bengal. They want
to get rid of the refugees, they want
to send them outside the State. They
know that they are a disaffected ele-
ment in the State and the sooner they
get rid of them the better. Then comes
the Ministry of Rehabilitation which
is apparently tired of its job and wants
to wash its hands clean and to close up
its business. That is clearly stated in
the report. The hon. Minister had
said in the Conference of Rehabilita-
tion Ministers at Darjeeling held in
October last, “‘We should set a term 1o
the life of this Ministry’. So he wants
to close down. After the Rehabilita-
tion Ministry winds up, obviously the
full control of Dandakaranya will
remain with the respective State Gov-
ernments while most of the displaced
persons will be still rotting
transit camps and dispersal camps,
waiting for settlement till an indefinite
future and then possibly there will be
a repetition of the old story of mass
desertions and trek to West Bengal.

Sir, it is not a new thing. It is not
the first time that the displaced per-
sons have been packed off outside their
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homeland without any prior arrange-
ments for their rehabilitation. It is
this sad experience which exasperated
them, which drove them to resist the
scheme, which drove them to the jails
in thousands.

[Mr. DEPUTY CHAIRMAN in the Chair}

The allegation has been made that
the refugees are being exploited by the
opposition parties, that the refugees
have been unwilling to go outside West
Bengal under the incitement of the
Leftist Parties. This reminds me of
the charge made by Pakistan some
time ago that the mass exodus of
Hindus from Pakistan was due to the
incitement of Indians and to the bright
hopes held out by Indians of rehabili-
tation. Both charges are of the same
order. I think if any Leftist Party had
sufficient strength to send 30,000 people
to jail in the course of seven days
without any rhyme or reason, without
any cause for serious discontent, that
Party might have captured Delhi by
this time through the ballot. It is not
for fun that people go to die like flies
in the Railway stations of Sealdah'and
Howrah or wander about from street
to street. I am not fundamentally
opposed to Bengalis being sent outside
Bengal. If there is no scope for settl-
ing them in the soil of Bengal and if
there are other States which are pre-
pared to receive them as their breth-
ren, let them be sg‘ent by all means.
But firstly, there must be adequate
preparation. Preparations must be
made for their settlement and rehabili-
tation, not the kind of preparation of
which we are told in this note. Then
these arrangements must be 'made
known to the persons concerned. The
persons who are to be removed and
settled in distant lands are first of all
to be made aware of the facilities and
prospects of rehabilitation in those un-
known places. Thirdly, they raust be
settled in a compact area. They must
not be scattered in widely distant
areas. Fourthly, it is the pace,

: speed, which is the all-important fac-

tor. If these people who have already
spent more than five years in camps
and have lived on doles have to spend

\

the
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another 10 years in distant unknown
places, nothing will be left of their
morale. They will be no longer human
beings capable of rehabilitation. But
my point is that the refugees can be
settled in West Bengal. It is possible
‘to settle them in the soil of West
Bengal, with the funds which are
going to be spent over this scheme of
Dandakaranya. Of the 50,000 fami-
lies for whom the Dandakaranya
scheme Is going to be started, about
40,000 families lived on agriculture.
At the rate of 3 acres per family,
only about 120,000 acres will be
necessary for their rehabilitation.
There are plenty of fallow lands in

the districts of Bankura, Birbhum,
Tripura and Purulia. The West
Bengal Government laid claim to
parts of Bihar in the Manbhum

district not on linguistic grounds but
on the ground of settling the displac-
ed persons. That was the main
reason on which they based their
claim to Purulia and parts of Man-
bhum. Now Purulia has come to West
Bengal but have any considerable
number of refugees been settled
there? We are told now that the cost
of reclamation will be uneconomical.
It passes our comprehension that while
the Dandakaranya scheme is economi-
cal, the rehabilitation of Purulia or
Bankura or Birbhum or Tripura is
uneconomical. There are a number cf
development schemes which are wait-
ing for funds—the Ganga Barrage
Scheme at Farrakka, the reclamation
of the salt water lands of Sunderbans
There arc numerous other sucn plans
which may well be executed. At least
a start can be made with the money
which is being earmarked for Danda-
karanya and it is not at all difficult to
find 120,000 acres of land for the
resettlement of the refugee families
who have been declared surplus of the
resources of the State. But, Sir, 1
don’t think it is any use bringing these
points before the Minister Tor the
simple reason that the West Bengal
Government does not want o do its
job and the Rehabilitation Minstry at
the Centre wants to close down, and

in pursuance of this decision already
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' certain steps have been taken. We are

told that the present size of the prob-
lem should not be allowed 1o grow
indefinitely and that a dead-line

' should be fixed after which fresh

migrants should not be entitled to
receive relief or rehabilitation assis-
tance. Steps have already been taken
in that direction. Strictures have been
made against migrations from East
Pakistan to West Bengal. The border
is going to be sealed. Old assurances
have been forgotten and old promises
that the minorities of East Pakistan
are our brethren, that they are the
sons of the soil, are being swallowed.

Sir, has any survey been made
whether there are lands suitable for
reclamation and settlement by the
refugees? Again and again, we of the
Opposition, have pointed out to the
State Government that there are lands
suitable for reclamation and rehabili-
tation. We demand that a survey
should be made within the State of
West Bengal to find out how much
land is there suitable for reclamation
and settlement.

Sir, who are these displaced persons?
It is not they who are responsible for
their lot. They were not the makers
of their lot. They were the victims of
the partition of the country. They
were the victims of fanaticism on the
one side and of cowardice on the other.
The plea is put forth that the inces-
sant flow of refugees from East Pakis-
tan to West Bengal makes the problem
so enormous that no government can
tackle it. Sir, what has West Germany
done? What is Israel doing? The tiny
State of Israel is receiving a lakh of
migrants every year and 95 per cent
of them are coming without a peny.
What is possible for Israel, it seems, is
not possible for India. Sir, if it is so
very difficult as they say, why is not
the issue raised before the United
Nations? Why not bring international
pressure to bear upon Pakistan so that
she 15 compelled to mete out proper
treatment to her minorities?
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Sir, in the end, 1 submit that those
who are the makers of this partition,
those who are the authors of the divi-
sion of the country, must take full res-
ponsibility for the consequences of the
partition. It is not the displaced per-
sons who are responsible for this parti-
tion of the country. It is the party
which is in power today that is res-
ponsible for the partition. And so,
they must provide homes and jobs to
the migrants from East Pakistan. No
dead line should be fixed to this and
1 think, Sir, this is very much possible
if only there is the heart to do it and
with the heart to do it if a plan is
evolved for that purpose:

Surr N. M. LINGAM (Madras): Mr.
Deputy Chairman, within the short
time at my disposal I wish to comment
on three Ministries when speaking on
the Appropriation Bill. To begin with
I shall take up Education. Two hon.
Members have spoken on the appro-
priations for this Ministry, one a senior
Member, Dr. Kunzru, and another an
educationist. Even so I feel that cer-
tain aspects of it have not been cover-
ed. Sir, the immediate provocation for
taking up the subject of Education was
the remarks made by Dr. Kunzru
about the place of public schools in
our scheme of education. He was of
the view that public schools are neces-
sary and that the Government should
continue to sanction grants to them.
He was also of the view that more
scholarships should be given to boys so
that students who cannot afford to
meet the full cost of the education of
this variety may be enabled to avail
of the training in these institutions.
Sir, as the House knows, the Secon-
dary Education Commission went into
the question of public schools also and
they were of the view that Govern-
ment should not show a favoured
treatment to these schools and that the
grants sanctioned should be stopped
within a period of five years of the
submission of that report. But we still
find that grants of some kind or the
other are being paid to these schools,
although the Minister of Education has
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categorically said that these schools
will not receive any grants in future.
Sir, the Annual Report of this Ministry
shows that the public school at Love-
dale, for instance, was given
Rs. 1,13,775 dur.ng last year and for
the public school at Sanawar a provi-
sion of Rs. 2,40,000 has been made out
of which a sum of Rs. 1,70,000 has been
paid. I want to know from the Edu-
cation Minister—unfortunately he is
not here—whether the Government is
under any statutory obligation to pay
these schools these grants. It has been
stated in the same Report that Gov-
ernment have discontinued direct
grants to these schools. The House
knows that education is very costly in
these schools. If some parents want to
.have the luxury of these schools, it is
their affair. But when we are strain-
ing every nerve to finance the Plan
and when we are proclaiming from
house-tops that we are mov ng towards
a socialist pattern of society, it is
immoral to sanction grants to these
schools which are for the bencfit of a
select few. Nor does this scheme of
giving scholarships to Harijans or
other deserving students help to demo-
cratise or socialise the set up in these
institutions. On the other hand, I feel
that it does positive harm to the
students who enjoy these scholarships
and who undergo training in these
schools, because the set-up there is
entirely different.

The poor boy comes from a humble
cottage. He is used only to the ordi-
nary ways of living but when he
comes he is immediately initiated into
the mysteries of the spoon and fork,
wash basin and things of that kind. He
becomes a misfit and, after this train-
ing, he develops all manner of com-
plexes. So, Sir, it is wrong to think
that by the institution of these scholar-
ships we may be able to broad-base
these institutions and make them fit
into the general scheme of education
in the country. '

Sir, having said that about the pub-
lic schools, I would like to make a few
remarks on the general scheme of
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education. One Member has already
said that the Education Ministry has
been demoted, downgraded. Sir, that
is a matter of concern not only to the
House but to the country at large
because education is the most vital
thing in the nation’s life, We do not
grow by our dams, by our Five Year
Plans nor even by our defence forces.
It is only by education, by our
character that we withstand shocks.
Sir, there cannot be any permanent
improvement however much we may
increase our national product unless
there is culture given to them and that
is possible only by universal education.
So, Sir, I feel that education should be
headed by the tallest of us in this
country. I would even suggest that
the Prime Minister must shoulder the
responsibility for the Education Minis-
try. If he is unable to do that, it is
better to have a National Brains Trust
of the best men in the country because
ultimately not only our Five Year
Plans, not only our security but the
very survival of the nation depends on
the type of education that we give to
the millions of people in this country.

Surr J. S. BISHT (Uttar Pradesh):
Is it not a State subject?

SHrRT N. M. LINGAM: Then why this
huge report and crores of rupeeg asked
of us?

SHRI J. S. BISHT: For the Centrally
administered areas and g little for co-
ordination.

Surr N. M. LINGAM: It is not at all
so. I ghall come to that. That is an
anomally. Whenever the Centre finds
it inconvenient to handle a subject,
especially in regard to education, it
says that it is a State subject and,
therefore, it is helpless. Sir, this state
of affairs should be ended. Only the
other day, we had the Report of the
University Grants Commission. The
House had the opportunity of discuss-
ing the TUniversity Grants Com-
mission’s Report, Vast sums of money,
Rs. 27 crores, have been earmarked for
the duration of the Second Five Year
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Plan for toning up University educa-
tion. Sir, I do not grudge the alloca-
tion of this huge amount for education
but then University education is not an
entity by itself. It does not function
in isolation. It is based upon primary,
secondary and other types of education
below and so, unless we strengthen the
base at the primary and the secondary
level, University education, however
much the money that we spend, is
bound to be of poor calibre. We have
personal knowledge of the conditions
of the primary stage and secondary
stage. The teachers are ill-paid, there
is no proper equipment and the gene-
ral level of education is very poor. So,
unless we remedy this state of affairs,
how can we hope to rectify education
at the University level merely by
appropriating crores of rupees for
buildings and hostels and like matters?
Student indiscipline that is widespread
and that recurs now and again
throughout the country is attributed to
lack of personal attention, lack of hos-
tel facilities, lack of recreation and
factors like this but I for ohe would
beg to differ from this diagnosis
because the real cause for the unrest,
for a situation where our boys and the
youth have lost their moorings is to be
found not in the lack of amenities but
in the type of education that is given
to the youth. We have not given
them education which will give them
faith in themselves, which will give
strength to these youth, which will
make them face the future with inde-
pendence, which will imbue them with
a spirit of sacrifice, with a spirit of
adventure, with patriotism and with
heroism. Sir, there is something sadly
lacking in education. We do not have
national character in the boys that
come out of the portals of Universities.
So, unless this reorientation takes
place, education is bound to be defec-
tive and lest things should be lopsided,
lest the University stage alone should
enjoy the largest slice of the revenues
of the State, there shoulq be
an integrated programme from the
primary stage to the University stage
so that it may be a balanced scheme’

and so that the largest number may
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benefit from our educational pro-
gramme, Sir, we have thousands of
schemes, as this Report shows. We
have the Sangeet Natak Akadami, all
kinds of Akadamis, all kinds of fel-
lowships, yogic centres, physical edu-
cation centres where, in other words,
we want people to appreciate the
glory of the sun-set but we do not
give the three Rs. to the common man.
There is something radically wrong
and so, Sir, I strongly feel that edu-
cation should receive the highest prio-
rity not only from the point of view of
planning but from the point of view
of our attention. Unless this is done,
our base will be defective and our
plans would go awfy.

Sir, I would like to say a few words
on the policy of the Transport Minis-
try with regard to highways. Here
again, there is no coordination in spite
of the fact that we hear it often said
that our Plan is being pruned in non-
essentials so that we may carry
through the core of the Plan. Sir,
national highways are necessary for a
country and ours is a sprawling coun-
try and the programme is an ambitious
one but the serious difficulty in this
Plan as I see it is the absence of a
traffic survey before these national
highways are undertaken. Take for
instance the proposed road between
Bombay and Cape Comorin or between
Calcutta and Bombay or between any
two cities which are separated by
thousands of miles. There ha¥ not been
undertaken any traffic survey before
the est'mates for these schemes cost-
ing crores of rupees were sanctioned
with the result that not only are there
a number of missing links in the net-
work of highways and .absence of
bridges but there is also not enough
traffic to use these highways after
they have been constructed. Sir,
unless the traffic warrants the cons-
truction of a highway, there is no use

spending crores of rupees just because

it looks grandiose in a plan, in a
highway plan. What I want to say is
that this scheme should be so planned
that it serves not only the indusiry of
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the country but also the traffic needs
of the area. Take this one instance,
Bombay to Cape Comorin, a highway
costing about ten crores of rupees. 1s
it so urgent, does it need such high
priority that we should undertake this
work, is it so important for the deve-
lopment of this area or the develop-
ment of transport, that this expendi-
ture has to be incurred in a period
when we are supposed to have auste-
rity measures? So, sir, the entire
policy with regard to highways needs
review, Take, Sir, another example.
Several crores of rupees are being
spent especially in the tribal areas of
Assam and that is an area subject to
heavy rainfall and unless the roads
are made all weather roads, the cost
of maintenance will far exceed the
cost of construction and after every
monsoon it will be difficult to make
these roads usable. So, Sir, not only
15 it necessary to watch the cxpendi-
ture that is being incurred -n these
roads but it is also necessary to see
that they are foolproof, that they are
useful not only for ordinary commu-
nication but also for defence purposes
In an area where contractors are
scarce, where material is not available,
it is particularly necessary to see that
the greatest care is taken in seeing not
only to the execution of roads but
also to see that the execution is
according to approved standards and

having regard to the peculiar
J' climatic conditions of the area.

Even our better developed
[national highways do not
have the surface or the landscaping
or the width generally associated with
a national highway. Any one who
has travelled through the country
will know that some of our national
highways are worse than even, what
are called, second class roads. Thewr
sides are eroded; their width is nar-
row; and they are unsuitable for
modern heavy traffic. The present-
day vehicles are such and the intensity
of traffic so great that these roads
simply cannot cope with the traffic and
it is a misnomer to call these things
national highways. They have to be

upgraded; they have to be landscaped
properly; their width has to be

4 P.M
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increased and the surface has to be .

improved. Unless this is done
throughout the country, there is no use
saying that we have a system of
national highways. Therefore, our
entire policy with regard to the plan-
ning and execution of national high-
ways needs re-thinking, (Tune bell
rings.)

How much time do I have, Sir?

Mr. DEPUTY CHAIRMAN:
have exceeded 15 minutes.

Surr N. M. LINGAM: Just five
minutes, Sir, and I propose to utilise
these five minutes for the much dis-
cussed question of community deve-
lopment programmes. Sir, these pro-
grammes have enthused the people
so much, have attracted so much of
attention not only in India but abroad
also that it is but fair that this House
should also bestow some attention on
it. It is five years since these
schemeg were initiated and the pro-
grammes under these schemes have
also been evaluated but still I feel
that it is necessary that there is some
debunking of the concept of and
impressions about these community
development programmes. For one
thing, it is our experience, associated
as we are with the Block Advisory
Councils, that these are costly pro-
grammes. They could be integrated
very well with the existing Depart-
ments of the Government and execut-
ed successfully. The Balwantrai
Mehta Committee has talked of
decentralisation after five long years
and it is a good augury for the future
of the programme that most of the
States have accetped in principle the
recommendation of the Balwantrai
Mehta Committee, but unless there is
a reorientation in the outlook of the
entire administration, from the people
at Delhi down to the Revenues Inspec-
tor or the Village Karnam, the com-
munity development cannot simply fit
into the structure of the country. We
have had several changes; after inde-
pendence we have made revoluiionary
changes almost in every aspect of
national life but the administration
remains the same. In other words as

You
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Gandhiji put it, only the colour of
the bureaucracy has changed; instead
of the white bureaucracy there
remains the brown bureaucracy and
unless that is also changed there is no
use making superficial changes in the
programme of community develop-
ment alone, The entire administra-
tive structure should be changed so
that the people may feel that they
are partners in this huge business
not only of administration but of
building the country. Sir, I think
this also needs the highest priority of
attention at the hands of the Gov-
ernment. Thank you.

ot Toa® Tt gEaR (WS Na):
Sygamfs  wgRE, \F o, ¥ fime
¥ 3 g99 TEHHC ¥ §HT 39 A
BT ¥ AN £ FIA TEAT ATEAT
g | 9gell g=AT W A gEen faamr &
qR H, IARETN T qTEENeT
feqrEqz & Tt &, "AF GHK @AY
) g zaer Fo Togmr e fo
I (840 ¥ WIS FEAR & ga-
feodz 39 7 {5 @M@ &= WL TG
gq g4 § FX JT AW ¥ wward
% fodl fad Qo @M@ YR ARG @F
FAE ) EW LY FT AT Uy
WNHE AT § SR g9 a8 W ama g
fa AadAT AT T ATET A
g ag WY s & fF qfeea & { e
AN HAAT AFIE AT &5 @S AW
0T T F HIAT FTH FTT FQ 8
Z gg o7 wgd € 5 gwm uwai §
2307 AIATHT HOFTH g1 1 WL AL TEI-
fewdza, 1 IfagR, IEwEw g
Frewriea feqrede  feq s g 37w Q1
fagre @t fas ot sfeegd #
fqg foar ST W@ ] AL SFT RERT
foaq Aot #t faw @t & 7 R TEE
AT BT 1 AT amy o fowd w@d
F1 ®EaT fFad am & faa wrg ?
8o 9RET AW FT ) a7 oHY grEd |
zw M v A Sfa ey aw @

'
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[#fr 5o aro qEaw)

F T ! Ag OF AT g | FEA
qaTer 7g WY & 5 g9 S TG T w7
WE TR AN FAST AT & GO
AT A% gw &9 qger @m1 ! 7
o fag oF ger ar gaE o 9
FAT ATEAT g, 9 U8 § fF Feaa Qv
0 | el F g & SARER
g W sawdT F1 WK gAY T
fiF SwrTa ge Fewrieen  faam &
W INT § gwEr Jafeq faarar
S HIX ST FET TF GG AT
aT | HEAT @ &7 TG qT ag TR
fasdy, Wt qF agSdr ;T AT
IUFT T BT AR &, 999
FEIT IBAT AR §, qg IqH &L
®IAST ISAT | FEY a<g F 39 fam
FY TTF ¥ T ATTGS 7 Avearies fAway
§ 9 W1 7 sfeee 2 f@ o | wfew
a1 qrearies fgy & fger w @, 9 A&
sTaT 5 A 0w | e @
g oar A !

sft @Yo wwwn P ¢ frad @
g .
ot T TiAeT gEAw 2R
T § o faa Wi qrsm i 3
sfae 3 faf s =ifed faay i agar
g1 HgATy FIW F AGAT AW qH
9ES 9T | FHATLH AT OF a0 A
Wt Fg ¢, 78 @ Fosmoar a @
T AT g, IUE FF WANER
St faree ot &2 &, ®ifE o fF
W AW A o faw g ¢ &, 9y
awg ¥ & aFar g & &9 gady W
¥ fod Gar #g feam o f we
HINT ®1 AT 997 feIr o @r g
ar ag Wt g5 F @A g W miew
g AT | zffmge & fad gar gamn
Gar <@ Smam, 4@ Y g9 ogEE
faqrem ST 3T =1feg
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a9 39T g=@ ardfe fagn &
AR H{ [T E 1 uFw feuede F
FRH W 9g 3@ @i g fx susn fenet
fafoFer g & fag 33 faw 991
faran stmar & Afew #1E a4t AT g
ame a8Y & & gw fafawa qopem &
foad gg axe F maf s arsqag ¥
SHAT IR FET | AT I@A ¥ ‘39 919
FUSHIA F AR uF GEr dy
fram #rd & AR SR yo @@ wwar
FE1T GLHIT & a9 § At faego
% fogd <@r mr &, sed ¥ gy T,
3 AT 4T THY 938 FT $F 84T, SATATH-
qramst & weE F fag ar @ o
wfew 9u9 § o Gar o &9 A9 &
QIR |l o | ar 87 AT g,
47 uF faedr fawr fawrm a1 fady o
for vy qgi sma@ A Agg M & o
*1¢ fraw qarx 13 & ar 7EY | qH@ W
-4 AEA gU, TF 9T F A3 ITFT
Fata fymt & 5 iy a% O frgm 98
FAE M4 € | a2 & @q W €}
AR W7 &9 qrer ART grar Aar g
S A @A aard andr g o AfeT
fraw sa% fag rgady § | s a1
arafes faw @ sed f@a
3gT ¥EW S Y ag Fg feur 9arv g
f mit 27 v | frmn & A 4|
gt ST F uF A a5 oS A
ag et Weft ot otame F g7 § gg oA
3T TAT & B AT 97 T A G
fearede & wrod oF QI9at 47 FT AF
W 3 AT § o ag add %
HTIHT JEAr 4Y F47 Aa@Far g, a9
gd faae 37 | 4 3t oF ), ferpama
4 'g qiF WSwes goE dead aar
HFAT § AT TG-S, THATH-THT
st § aife fawmw 57 Fm T
g1 m R T ¥ fad ag AT
FATE 9 Ja IHL T qeay ¥ 9
weR faa @At &, 39 TR AR o &
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fag Qrsar a7 &7 w1 WY T dear
FTL@T AT | 39 q<E q g TAOfew
Fresor #71 % wd war ¥ amETfE
FTH AT ATAT T4T & |

it gark fast 99Ty feeew
H UAFAF & ¢ | Fgl | 9gq 6
FE1 | QAR § wawa 9% 97 &
TE 8, qTATH ¥ qIg F1 AT AMMFT——
gregfas ST Tifgn, Ffqs O afzd,
AT gAY A1fEq | § U sqrTe ArEr
7 ux "% fafaeex qrza & qra o
TEM A7 ¥ 98 ‘g9 sl @
539 A FY AT 9y & 7 4F Ay
FET BITH AIAL A, UF |9 FTAT 47
gré & F1 B &%, fhdr 7 s
T 21 afs wed am N FH 999
ST 31 fgara AT § @99 F HIT B
G994 9140 | F4T gEw O @ad !
oHr Azw st faw v s w9 Ear
g, 349 g7 7 gan ! 3% o quad
F FT G & A5 | A FAR wIW@N
¥ fag ardf fasgw & symear o
qIT & &1 F1 | w7 rdfer Rz
Fa gl a6 § Aifqa A &, qA-a%-
ST Heard St AILET & ALH & Fear
Fae AnfRl F fag @AY symeyr
AT A13 I9aT Wg A ¥ fog v
fram a9 =arfgd |

G FTq ST AT FEAT § TG AL
HAT T & AR € 1 gHA WY agr
foogsits & a7 T8 e a7 (1 W)
qqA g W §AIRT AGY g9T & Afwa
foamargdarT gam € | afFT wit 7R
frs & 4T & aR | 9T T FY, IH
FG HI FH THATE AT 0 8 Fg! T2 §
afe g =T surar & gEir | wEfRm
#Y g ¥ F& AW ) gAR agt qrfFear
& mrd § I abelIh A1 TG SART §
qg % wiAaT § | dfew fm oAw &
T TR TR fgrgeq™ &, wia ¥, @
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AfFT qFT F AmriareFaT & a9qg ¥
ITHT UF STE § gL g SATAT 97 &
AR 3T TFIT £ F13 99497 T8 ¢ |
AT gHTR IRT Y TSTHAT AT 2,
Tt & T #rq g Ag A FT 0F
T | A9 F W W &fdl ¥
@R ¥ fog agt Aiafeat awrd of Y,
T A1LE A1 A3 F1 AW U Y 7,
R 3% &9 &g g q7 @ w9
e 7 siafsat € 1 @Y 34 Fiafeqt &
AFT AT ATITE H GATY HEAHT ATRTAR
¥, TOIAR ¥, R T AT 79 § wgr 4
TUR JIAFAL T FFT @A ¢ | A1 59
a® & fomarsas & s ggf
FAT A FT JEIF g1 T8 & W AT
IFA & fag a= wigg 77/ o1 BF &
NFzyrea Al fAa W 1dmea ¥
gy T g ¥ qg HF FEA
s T #19 F f97 sedt ¥ Sredt oy
WY sarar @9 agt f9TEd A aAH F
ferdt o1 gt Tg 41 smarear 5 & fod
aTfge ag w&@® & 919 ) ag & SrEr
Tifgd ®R q&& & s =nfEd |

wg 4 q 552 Fgd F fod AF A
Tarag &Y, zuF fod ¥ nesr geaame
g |

Surr S. PANIGRAHI (Orissa): Mr.
Deputy Chairman, I congratulate the
Finance Minister on the Bill he has
presented before the House, the Appro-
priation (No. 2) Bill. I will dis-
cuss a few points connected with the
Bill. You might have been aware by
now that there is no political stability
in the State of Orissa and the Gov-
ernment there is gradually losing the

confidence of the people. We shall
have to analyse

Surt V. PRASAD RAO: It never
had their confidence.

Surr S. PANIGRAHI: You are

imagining something wrong. We shall
have to analyse the reasons. Very often
we, the Members of the Orissa State,



913 Appropriation (No, 2)

{Shri S. Panigrahi.]

have raised so many points in  this
House and tried to draw the attention
of the Central Government and
requested that special attention should
be paid to that neglected and ignored
State of Orissa. The State of Orissa,
which was previously merged in the
State of Bengal and then subsequently
it wes part of the Bihar State, was
formed as a separate State in the year
1936. After the formation of the
separate State, although it had a sepa-
rate entity, there were no resouyrces,
no independent resources, either to
propagate education or to raise the
standard of the people economically,
culturally and socially., Therefore,
although it has been a separate State
after 1936, it is dependent in many
ways and it has not attained the status
which a State of India should attain.
The other reason for the backward-
ness of the State of Orissa is that there
were 26 princely States; and out of
those 26 princely States, 24 princely
States have been merged in the State
of Orissa; and you know the reason
very well, what type of care these
ex-princes were taking for the
improvement, for the development of
the people of the ex-State areas. There
is backwardness in other States also,
but there is more backwardness in
the State of Orissa because half the
area belonged to the ex-State rulers
who were terrorising the people, who
were paying little attention to the
improvement of the conditions of the
citizens of those areas

Surlr V. PRASAD RAO: Congress

also has clear interest there

Surt S, PANIGRAHI: And it is
unfortunate you are part and parcel
of those who are encouraging those
people. In the name of progress, you
are-helping the anti-social elements in
the country.

Surr V. PRASAD RAO: But for our
support you would not be there for
a single minute.
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Surr S. PANIGRAHI: So, Sir, it is
not possible that the progress of the
State of Orissa can be achieved by the
Congress Government within so short
a period, within a period of 7 or 8 or
10 years. Therefore, every time we
raise our voice in the House, we
demand special care and special atten-
tion from the Central Government. But
what have we seen? No special atten-
tion has been paid to that State. On
the other hand, if a port is going to
be organised or if any railway line
is to be opened somewhere, some other
areas are considered more suitable
for improvement. There is lack of
communication in the State of Orissa,
there is no road from one district to
the other and neither the State Gov-
ernment nor the Central Government
is paying attention to it. Naturally
the trade and commerce of the people
are being hampered, and the economic
advancement of the people of that
area is not in a proper condition. I
therefore again raise my voice and
request the Central Government that
they should not neglect the State of
Orissa any longer. If it is neglected
any longer, then the future condition
will not be good for us, I mean for
the whole country, for the whole of
India, because we see the germs of
anti-social elements in the State of
Orissa. Such anti-social elements are
never seen in any part of India, and
those anti-social elements, those peo-
ple who were obstructing the freedom
struggle in the country before 1947,
those people are being acclaimed as
heroes day by day by the people of
Orissa.

Surr V. PRASAD RAO: The seil
seems to be very congenial for them.

Surt S, PANIGRAHI: That soil had
been fertilised . . .

SHrr V. PRASAD RAO: . by
the misrule of the Congress . . .
Surr S, PANIGRAHI: ... by the

misrule of the rulers who were there
before 1947 and by those who are now
the friends of them.



915 Appropriation (No. 2)

SHrr V. PRASAD RAO: Pray, how
many Congress M. L. As, are there as
zamindars.

Surr S. PANIGRAHI: Sir, so far as
the State Orissa is concerned, special
attention should be paid by the
Central Government . .

SHar V. PRASAD RAO: ... by
sending the Military Police. -

Ssrr S, PANIGRAHI: If you cannot
maintain peace there, if you try to
terrorise the people, then certainly
what will be the effect? Everybody
is aware of it. ] am again drawing the
attention of the Central Government
to pay special consideration to the
State of Orissa. I make this request
not because it is only the State of
Orissa which is backward. There are
other backward areas as, for example,
Assam, the eastern part of Madhya
Pradesh and some parts of Andhra
Pradesh to which my friend belongs.

Surr V., PRASAD RAO: Thank you.

Surr S. PANIGRAHI: All these
areas are backward. Whenever any
new scheme is proposed and executed,
this point s not  considered
by the Central Government or by
the authorities who are planning and
executing the programme. The back-

ward areas should be given special
consideration always.
Surt B. GOPALA REDDI: What

about Hirakud?

SHRrr S. PANIGRAHI: If is the begin-
ning of the end. There are two more
stages which have not yet been taken
up up till now. Sir, when we speak
of the backward areas, the present
system now is the system of matching
grant. Whenever a State is awarded
some help or:some contribution by the
Central Government, the State con-
cerned is required to raise funds for
the execution of any plan or pro-
gramme, and naturally the more a
State is capable economically to raise
the fund for the execution of the pro-
gramme, the more the amount that is
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being granted by the Central Gov-
ernment to that particular area. The
States which are backward cannot
raise funds because the economic con-
dition of the people is already worse.
They have less paying capacity and
if they do not raise any funds, natu-
rally the Central help in the form of
contribution is so inadequate that the
programme cannot be executed. In
this process it leads to such a situa-
tion that the ultimate result of it is
worse. This system encourages the
capable States, the economically better
States, to become more capable, and
the States which are not capablt of
raising funds, the States which are
poor to become poorer. So, I do not
like that the theory of matching grant
should be applied in the execution of
programmes and schemes. Some
other formula should be considered
by which the backward areas could
be developed in conformity with the
other developed areas of India. There
are some burning local problems of
the State of Orissa, and at present 1
do not like to go into the details of
them, but I request the hon. the
Finance Minister and the Central
Government through you, Sir, that
always the backward areas, specially
the State of Orissa, should be given
special treatment in executing pro-
grammes for the Second Five-Year
Plan. In this connection I can cite
one example. For allotment for the
Second Five-Year Plan each State
had submitted its demand. If we
analyse that list, the percentage of
reduction has been the maximum in
the case of Orissa. Only Mysore is
an exception. The greatest percentage
of reduction cut of the demands made
by the States is that of Orissa. This is
an instance regarding the Second
Five-Year Plan for the current year.
Whatever amount of money was
demanded by the State of Orissa, we
have reduced the money and we did
not make the grant to make the
amount substantial for the proper
execution of the schemes during the
Second Five-Year Plan. Anyway, I
need not go into the details of all these
things, but I request the Central
Government, through you, Sir, that

-
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always special consideration should
be given for the economic advance-
ment, for the proper communications,
for the expansion of railways, and for
the establishment of a port in the
State of Orissa.

Sart MAHESWAR NAIK (Orissa):
Mr. Deputy Chairman, public finance,
being a comprehensive subject, I do
not like to tread on it. The only
thing is that I want to make some
observations on the appropriations, on
items which I feel are important in
certain respects, particularly when
they concern the common man.

While going through the appro-
priations of the various Ministries, the
immediate thing which I am remind-
ed of is the Audit Report recently
published, for the year 1955-56. It
says, ‘“Large savings in the budgeted
grants voted by Parliament for the
year 1955-56—the last ‘year of the
First Five Year Plan—reveal that the
accepted plans and programmes have
remained largely unfulfilled.” It
further goes on to say that “Despite
repeated exhortations by the Public
Accounts Committee and the assu-
rances given by the Government, the
position regarding large savings which
accrued in the appropriations made
had shown hardly any improvement
during the year 1955-56." I do not
know how the position stands in res-
pect of the subsequent years. Then,
it goes on to say that there has been
some lapse, some lacuna somewhere,
and the lapses are more fundamental
than are apparent at the moment.

Sir, we have embarked upon
development programmes whieh are
very vital for the promotion of our
social and economic well-being and
if these commitments remain unim-
plemented, certainly our Second Five
Year Plan targets are going to be
retarded to that extent. I do not, for
a moment, suggest that reckless
expenditure should be resorted io
merely because the appropriations
are there. What I mean to say is that |
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large savings reflect a lapse which is
more vital than apparent.

Sir, the savings as disclosed by the
Audit Report are to the extent of
Rs. 209 crores. If we had made our
appropriations at the time of the
budget demands with a proper eye on
our expenditure, with a proper eye
on our actual needs, probabdly we
would not have been confronted with
a deficit budget at the time of pre-
senting the Budget, and with certain
other repercussions also in our bud~
getary position. This gap necessitates
the exploration of other avenues for
taxation. Probably, in my view, to
that extent, we could have got rid
of the new taxation measures. In a
developing state of economy of certain
amount of high level expenditure is
pound to occur. My impression is
this. In our over-enthusiasm we
have resorted to the implementation
of the Second Five Year Plan, in
addition to the implementation we
have already had in the First Five
Year Plan, and this had told upon
the general economy of our country.
During the first two years of our
Second Five Year Plan we have
already spent about Rs. 1,500 crores
and in the coming three years, we will
probably be spending more than
Rs. 1,100 crores annually. This is a
vast sum per year, and the tremen-
dous purchasing power it is releasing,
in my opinion, goes to add to the
inflationary pressure which is already
existing in the country. High level
excise duties on almost every neces-
sity of life have been raising the level
of prices heyond the reach of the
common man. The Economic Survey
Report which has been supplied to us
along with our Budget papers says
that there is a tendency of the price
level to decline. But that is not
reflected on the retail prices, so far as
my knowledge goes. Even today,
after the abolition of sales-tax and the
imposition of some surcharges in
place of excise duties which were
intended to bring down the level of
prices, the measures have not had
their desired effect on the ultimate
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price level. Cloth, tobacco and sugar,
all have gone up in their retail prices.
The release of Rs. 4,800 crores which
is going to the people at large will
certainly add to the inflationary pres-
sures and prices are bound to go up,
unless they are co-ordinated and
matched with corresponding produc-
tivity in the agricultural and indust-
trial sectors and all other fields of
productign. That is why I suggest
that the high level expenditure which
we have got to undertake must not
be devoted exclusively to the admin-
istrative machinery, but it should be
so adjusted that it will not be absorb-
ed in unproductive channels, but will
add to the productive programmes.

The next thing, Sir, which I want
to say is that even after ten years of
our independence—and there is some-
thing uncanny about it—we have not
been able to achieve self-sufficiency
in the matter of our food production,
although wvarious assurances have
been given on the floor of the House
and outside several times, both by
the Ministers and other economists
that sooner or later we must achieve
self-sufficiency in that respect. Here
also, Sir, probably some bold policy
is necessary, like the one which our
late lamented Mr. Kidwai adopted in
respect of abolition of the control
system. Sir, very often agrarian
reforms and land reforms are being
suggested for better production so
that sooner or later we may be able
to achieve self-sufficiency, and ceilings
also have often been suggested. But
in my opinion, Sir, the ills do not lie
there. The country is confronted with
a very tremendous problem of frag-
mentation of lands. It is probably
by the consolidation of the iragmen-
tations that we can bring about
improvements in respect of our food
production. Whether we fix ceilings
or not, the overall landed estate will
remain the same or will remain cons-
tant. It makes no difference whether
the land remains concentrated in the
hands of a few wealthy persons or the
same quantity is distributed among
the landless people. Sir, in that
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connection, I would suggest that in
coastal areas very many lands of a
saline character are lying unreclaimed.
Of course, I have got no figures with
me as to the availability of such
lands. But then if we are keen
enough to bring about some definite
results and definite improvements in
respect of land production, I feel, Sir,
that all the waste lands, whether they
lie somewhere on the hill side or on
the coastal side like the Sundarbans
of West Bengal, should be first brought
under cultivation, and let the landless
b2 settled on those lands in order
that the existing production may be
supplemented by the production from
those lands.

Sir, I am coming from a rural area,
and as far as I am concerned, I have
not come across even a single village
where concentration of land rests with
one single person, or where you can
come across lands more than 20 to
25 acres in the hands of a single per-
why I suggest that
particularly after the abolition of the
zamindari system, it is not the concen-
tration of land which is standing in the
way of our food production pro-
gramme, but it is the fragmentation
of land which is standing in our way,
and therefore we should tackle this
problem as soon and as expeditiously
as possible. Thank you, Sir.

Sart T. BODRA (Bihar): Mr.
Deputy Chairman, I will refer to item
No. 43 dealing with forests. The
statement with regard to India’s new
forest policy was made on the 13th of
May 1952. That says that one-sixth
of the total area should be covered
under forests. That was said in the
year 1952, Sir. And today we find
that there is so much of deforestation
going on. Actually, Sir, at present
2,80,000 square miles are covered with
forests, whereas according to the
forest policy we should have had
4,22,300 square miles. Everyone
Kknows, Sir, that we need forests for
industry, defence and communications.
It also gives us the maximum revenue
to have forests. Forests also save us
from famine and they give us so many .

.
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herbs for medicinal purposes. But as
everyone would admit, Sir, we are
losing our forests every day. And
what are the Teasons? Am I to blame
the Central Government for it or am
I to blame the State Governments for
it?  Since 1947, Sir, there was a
regular race for cutting the trees.
The State Governments came out
with new legislations, and the Cen-
tral Government, despite all its good
intentions, would not control the
policy of the State Governments.
There was also the fear that Rajas
and big Zamindars sold away very
good trees at a nominal price of Rs. 10
each, When the State Governments
found that they had to take over such
large tracts of forests, they appointed
temporary forest guards, and these
thousands and thousands of tempo-
rary forest guards, thinking that after
two or three years their services
would be terminated, sold away many
of the good trees and thus minted
money. And actually, Sir, these tem-
porary forest guards had to be
retrenched. Then, Sir, there were
ryols and peasants who found that
the Rajas were selling away their
trees

Mr. DEPUTY CHAIRMAN: This is
r State matter. You are talking
about Rajas and Maharajas and the
sale of forests. We are not concern-
ed with that now. Here we are con-
cerned with afforestation and co-
ordination between the State Govern-
ments and the Central Government.
And so we are not concerned with the
forest guards making money and all
that.

Surr T. BODRA: Sir, I wanted to
explain how deforestation tock place.

Mr. DEPUTY CHAIRMAN: You
might speak about afforestation and
not about deforestation that took place
years ago.

Sart T. BODRA: So there were so
many fadtors because of which there
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was fast deforestation. We find there
are Rs. 256 lakhs voted by the Parlia-
ment for re-forestation. We have our
Forest Research Institute in Dehra
Dun. So many experiments in res-
pect of soil conservation and erosion’
are going on, but to what effect? If
we actually go down to the jungles, we
will find the same picture, that the
places which were once full of huge
green trees are becoming deserts
under the Congress rule, under the
Government of the ruling party. The
contractors who are thinking of get-
ting rich overnight are clearing away
the jungles ruthlessly and for want
of proper legislation the Chief Conser-
vator of Forests, the Divisional Forest
Officers, the Forest Rangers and
Foresters are unable to check the
truckloads of wood which is being cut
and taken to the towns and is being
placed in the Sawing Mills. In each
town and city you will be amazed to
find the sawing mills growing, and
at this rate, even if we had about
280,000 square miles of forest 10 years
back, actually today the area will be
half of it. Under the Ministry of
Food and Agriculture if we don’t take
care of our National wealth, if we
don't take care of the forests that are
being deforested, if we don’t take care
to preserve them, there will be soil
erosion and our India will become a
desert one day. The deforestation is
also ultimately affecting the climate
and health of the people and many
a time the aboriginals are blamed for
it. The aboriginals love their ttees.
They teach their children to love the
trees. If the Government of India is
not very particular about making
enquiries from the State Governments,
if they are not coming out with pro-
per legislation on the lines of the
Indian Forests Act, then I will suggest
that all these forests should be taken
over completely by the -Government of
India and they should be preserved
under the Indian Forests Act.

Next I would refer to the I. and
P. Ministry. There is this Mayur-
akshi project by which 1700 Santhal
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families have been thrown out of
their hearths and homes. They
have not left their homes out of their
sweet will. They have been affected
because their lands have Teen
acquired. Despite all our best efforts,
they had to resort to Satyagraha
which is going on since Sth April for
a cause which is just. We are not
asking for favour. When you have
acquired our lands, instead of giving
us compensation, give us land for
land and house for house. That is
what we want because the Santhals
and Adibasis can hardly count the
rupees or eight annas and even if you
give them Rs. 1,000 or 2,000 as com-
pensation, they will lose it n their
liquor shops. Therefore, these 1.700
families of Santhals have been on
Satyagraha s'nce 5th April »nd il
now neither the Bengal Government
nor the Government of India has come
to their aid. Similarly you know there
is the Mandira dam for the supply of
water to Rourkela colany. So many
new bhuildings are coming up, and a
new town is being built, but these

aboriginals who are numbering about -

2,500, whose lands have been acquired,
are still being forced to take and
accept compensation. Again, 1 submit
that when these people don’t know
how +to count eight annas or nine
annas and even ten naye paise, cven
if you give them compensation of
Rs. 5000 or Rs. 10,000, it will
not help them at all So I
submit that if the West Bengal
refugees are not very much willing
to have Dandakaranya it is we, the
aboriginale; who love the forests; we
will readily go there. If you can
transport us, if you give us the rail-
way fares, we don’t want your money
as compensation. All that we want is,
you lift us in the railway compart-
ments even in third class and take us
to Dandakaranya and thus rehabili-
tate the people who are being
uprooted hecause of the land acduisi-
tion.

Thank you.

SHrR B GOPALA REDDI: You
don’t want Bengalis to go there?

13 RSD—5.
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Surr P. N. SAPRU: Mr. Deputy
Chairman, I am grateful to you for
giving me this opportunity to speak.
I would like to refer to two or three
matters in which I feel particularly
interested. The first is education. We
had a big debate on it in connection
with the report of the TUniversity
Grants Commission. We spoke on that
report with particular reference to
University and higher education.
Now I would like to make a refer-
ence {0 elementary education, To
some aspects of it pointed attention
was drawn by Dr. Kunzru in the
able speech he made this morning
but what I am waorried about is the
low target we have fixed for the
realization of our goal of compulsory
elementary education. At the end
of the Second Plan we shall have
only 63 per cent. of the children in
the age group of 6 to 11 going to our
elementary schools. In the age
group of 11 to 14, there will be the
magniﬂc’ent figure of 22'5 per cent.
In progressive countries the school- -
leaving age is upto 15 or 16, In°
Britain they have 15 and are want- -
ing to raise it or hoping to raise it to
16. The Labour Party stands for the
fixation of the age limit at 16. It
is a rather depressing thought that
after 11 years of independence, we
shall not be able to have compulsory
elementary education till the end of
the 3rd Five Year Plan and that too
boys of the age group of 6 to 11.
From the days of Mr. Gokhale and
earlier, we have been pressing for
compulsory elementary education. It
is important for us to appreciate that
it is human material which /makes
nations great. We may have the
most beautiful plans but if we have
not got the personnel to execute
those plans, if we have not zot the
citizens to execute them. those. plans
will go phut. We may build bridges
but if the engineers are not compe-
tent, the bridges will collapse. We

- may build Railways but if the engi-
" neers are not good, the railways may

not work properly. We may build
hospitals but if the doctors are not
their patients.

’



925 Appropriation (No, 2)

[{Shri1 P. N. Sapru.}]
5 P.M.

Therefore, it is esseptial for us to
view this whole problem of educa-
tion as an integrated problem. Ele-
mentary education, secondary educa-
. tion and university education, they

are all integrated and they present
an integrated problem, whether it be
vocational education, technological
education, scientific education or even
legal education. We may have judges
who miy be competent and wno may
give competent judgments, but they
will not be able to advance the science
cf law. Therefore, Mr. Deputy Chair-
man, I plead with all the earnestness

that I can command, that some
attention should be paid to these
three aspects of education. And

frankly speaking, for myself, I was
somewhat disappointed—but why
should I use that word—I may say I
was very greatly disappointed with
the observations of Dr. Shrimali
when he said that he hopes that Rs.
27 crores will be forthcoming for the
University Grants Commission for
the second period of the Second Five
Year Plan. He did not give us any
definite and categorical assurance,
Well, there 1s the determination on
our part to go ahead with the three
«teel plants and I think that is a
r'ght determination. I do not object
to that determination. I support the
view that we should go ahead with
our three steel plants. But while I
do that I would like equal emphasis
to be given to subjects upon which
the health and vitality of our people
depend.

Next, Mr. Deputy Chairman, I
would like to say a few words about
Health. A few days back I came
across an article in the Times of
India and I have taken my facts from
that article. This leading article in
the Times of India opines on the
‘basis of the testimony of our esteem-
ed ex-Minister for Health who did
most valued service to the Health
Department, on the basis of her testi-

mony, the statement is made that
the incidence of tuberculosis is go-
ing up in the rural areas. Now,
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TB. is a disease of urban civilisation
and it is a disease of malnutrition. It
is a disease of bad sanitation and of
congestion. Here we have the fact
that in rural areas the people are
beginning to suffer from this disease
of malnutrition. But the statement
was made—and.this also I have taken
from the Times of India—by the
Health Minister, that there was no
evidence to support the view that
the incidence was going up in rural
areas. But I think the matter should
be looked into carefully.

Then, Mr. Deputy Chairman, we
shoyld go ahead with our program-
mes of housing. We should go ahead
with our work of slum clearance.
We should not let vested interests
stand in the way of effecting these
reforms, bekcause a healthy nation is
a wise nation and we ought to build

up the health of the people. What
matters it if we have steel plants,
big industries and all that, if our

people die young? Therefore, I would
like to say that the question of health
also needs to be looked into very care-
fnlly. If the Plan 1s carried through,
che total humber of units constructed
by e public authorities will come to
I submit that for a

this is far too modest a tarzet and
there should be a greater effort at the
solution of the housing problem. The
rents in some of the big cities are
very high as is well known, in cities
like Calcutta. (Time bell #ings.) 1

will just finish, Sir. In cities like
Calcutta, Bombay and Delhi the
landlords charge most exorbitant

rents. Not only do they charge such
exorbitant rents, but they claim
“pugrees” and they do get “pugrees”
from people who want houses and
all this is monstrous.

Lastly, Mr. Deputy Chairman—
and this is my final remark—we have
imposed very heavy burdens upon
our income-tax officers. We have
now an integrated tax-system. I am
not, as I have said previously.
»dsed to that system  But 1 think
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our income-tax officers also are a
little over-worked and we need to
strengthen our income-tax staff con-
siderably. It takes time to make
assessments and at times people
have to wait for two or three years
before the assessment is finalised.
And when they get the final state-
ment, they are sometimes presented
with a very heavy bill to be paid.
Therefore, it is desirable that our
income-tax staff should be increased.

SHri- AKBAR ALI KHAN:
means more civil expenditure.

That

SHrR1 P. N. SAPRU: Well, it will
mean more civil expenditure; but
we may cut down civil expenditure
in other directions. Mr. Deputy
Chairman, we need to take up the
question of our legal reforms seri-
ously. The Law Commission has
been working for over two years
and we are awaiting the presentation
of its report. We want to speed up
justice; but we want also the rule of
law to be preserved in this country,
because w.thout the rule of law, no
democracy can function.

Thank you, Mr. Deputy Chairman,
{ have nothing more to say.
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CHAIRMAN:

| MESSAGE FROM THE LOK SABHA

THE ProBATION OF OFFENDERS BILL
1958

SECRETARY: Sir, I hhve to report
to the House the following message
received from the Lok Sabha, signed
by the Secretary of the Lok
Sabha: —

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha, I am directed
to enclose herewith a copy of the
Probation of Offenders Bill, 1958,
as passed by Lok Sabha at its sit-
ting held on the 29th April, 1958’

I lay the Bill on the Table.

' Mr. DEPUTY CHAIRMAN: The
House stands adjourned tiil 11 a.m
tomorrow.

The House then adjourned
at eight minutes past five
of the clock till eleven of
the clock on  Wednesday,
the 30th April 1958.



